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BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE, PUNE

IN

ORIGINAL APPLICATION NO. 2l of 2025 (WZ)

IN THE MATTER OF: -

MADHUKAR VISHNU GAIKWAD

VERSUS

MINISTRY OF ENVIRONMENT

FOREST AND CLIMATE CHANGE

... APPLICANT

...RESPONDENT

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.I,
MINISTRY OF ENVIRONMENT FOREST AND CLIMATE
CHANGE

MOST RESPECTFULLY SHOWETH: -

I, Dr. Purushottam Sakhare, S/o Shri Ramdas Sakhare, aged about 56 years,

working as Scientist "E" in the Regional office of the Ministry of Environment, Forest

and Climate Change (hereinafter referred as MoEFCC), at Nagpur, the deponent herein

does hereby solemnly aflirm and state on oath as under: -

That I am duly authorized and competent to swear the present counter affidavit on

behalf of MoEFCC.

That the contents of the application, unless specifically admilted, are denied to the

extent that they are inconsistent wilh submissions made hereinafter.

is respectfully submitted that the instant Reply is filed by the Answering

ndent without prejudice to his right to file a fuller and more detailed reply at a
NAGPUR

DrsrT. (u.s.)
REO. 1{o.63t5.
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stage, if so necessary.
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4. It is humbly submitted that the Answering Respondent in the exercise of the powers

confened by Section 3 of the Environment (Protection) Act, 1986 read with clause (d)

of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, has notified the

Environment Impact Assessment (hereinafter referred as EIA) Notification, 2006 on

14.09.2006. A copy of S.O.1533 (E) dated 14.09.2006 is annexed as Annexure

R1/1.

5. That, the EIA Notification, 2006 in Paragraph 7, stipulates four stages in the process

of obtaining Environmental Clearance. Stage (l) is screening wherein the Expert

Appraisal Committee (hereinafter referred as EAC) or the State Expert Appraisal

Committee (hereinafter referred as SEAC) takes the decision on whether or not the

Environmental lmpact Assessment (hereinafter referred as EIA) Report has to be

prepared for the proposed projects. Stage (2) is Scoping wherein the EAC for category

'A' projects and the SEAC for category 'B' projects determines detailed and

comprehensive Terms of Reference (hereinafter referred as ToR) addressing all

relevant environmental concems for the preparation ofan EIA Report in respect ofthe

proposed project or activity for which the prior environmental clearance is sought.

Stage (3) relates to Public Consultation and has two components- (i) a public hearing,

which is conducted by the concemed State Pollution Control Board at the project site

or in its close proximity, explaining all possible environment impacts and measures

proposed in EMP and (ii) obtaining written responses from other concemed persons

who have a plausible stake in the environment aspects of the project or activity.

Lastly, Stage (4) relates to the Appraisal of the Project wherein the detailed scrutiny

by the EAC or the SEAC of the application and other documents like the Final EIA

Report and outcome of public consultations relating including public hearing

It

112



proceedings, submitted by the Project Proponent to the regulatory authority concerned

for grant ofenvironment clearance is conducted.

6. It is respectfully submitted that the EIA Notification of 2006 has decentralized the EC

projects by categorizing the developmental projects into two categories, i.e., Category

'A' project and Category'B'. The 'Category 'A' projects are appraised at the Central

level by the EAC and Category 'B' projects are apprised at SEAC.

7. It is most humbly submitted that the distilleries Plant have been listed in the Schedule

ofthe EIA Notification, 2006.

lu)
tlttl

D!

Category with threshold limit
Project or Activity

A
Conditions if any

(a) ( (1) k2) (3) (4) (5)

a. Except for the
projects falling
in item 5(ga) of
this Schedule;

b. Expansion of
sugar
manufacturing
units or
distilleries for
production of
ethanol, having
Prior
Environment
Clearance (EC)
for existing
unit. to be used

completely for
Ethanol
Blended Petrol
(EBP)
Programme
only, as per
self-certification
in form ofan
affidavit by the
Project
Proponent, shall
be appraised as

category 'B2'

istilleries
s(g)

*

.J o

No. 6

of

r. (M.s.)

KHERANA
AGPUR

Molasses based
Distilleries >
lOO KLD

Non-molasses
lbased
histilleries >200
KLD

Molasses based

Distilleries < 100 KLD

Non-molasses based
Distilleries < 200 KLD

*

b

B
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proJects.

Provided that
subsequently if
it is found that
the ethanol,
produced based
on the EC
granted as per
this
dispensation, is
not being used
completely for
EBP
Programme, or
if ethanol is not
being produced,
or ifthe said
distillery is not
fulfilling the
requirements
based on which
the project has

been appraised
as category 82
project, the EC
shall stand
cancelled";

8. It is respectfully submitted that, in accordance with the provisions of the "EIA

Notification No. S.O. 1533(E)" dated 14th September 2006, as amended vide

Notification No. S.O. 3067(E) dated 13th June 2019, the proposed project is

categorized under Activity 5(g)(i) - Distillery a1 the Central Level and 5(i) & l(d) -
Sugar Factory & Co-generation Plant at the State Level, under Category 'B.' In view

of the fact that the Sugar Factory, Co-generation Plant, and Distillery are situated

within the same premises as an integrated project complex, the entire proposal for the

establishment of the aforementioned units was duly appraised by the MoEFCC, New

Delhi, for the grant of Environmental Clearance (hereinafter referred as EC). A copy \-$_
.-\
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of S.O. 3067(E) dated 13th June 2019 has been annexed herewith as Annexure

Rlt2.

9. It is further submitted that the Standard Terms of Reference were granted vide F. No.

IA-J 1 1 01 I /277 /2018-lA-lI(I) dated l2th October 2018. In accordance with S.O.

751(E) dated lTth February 2O2O, the validity of the ToR for the proposal was

prescribed as four years. Moreover, in light of S.O. 221(E) dated lSth January 2021,

the validity of the ToR issued in the present matter was extended until llth October

2023. A copy of S.O. 221(E) dated 18.01.2021 and Standard Terms of Reference

dated 12.10.2018 granted in favour of M/s. Shivneri Sugars Ltd has been

annexed herewith as Annexure R1/3 and Annexure Rl/4, respectively.

10. It is submitted that, initially the proposal was considered by the EAC (Ind-2) in its

17th Meeting held during 25rh - 27th February 2020 wherein EAC defened the

proposal and desired certain requisite information/inputs out of which it was informed

to PP that PH is not concluded / valid, the same shall be conducted again following

the procedure mentioned in EIA Notification, 2006. Accordingly it was informed by

the PP in EAC meeting dated 9th March to 10th March 2023 that the Public Hearing

conceming the proposed project was re-conducted under the aegis of the Maharashtra

Pollution Control Board on 3rd November 2022 at the project site, under the

chairmanship of the Sub-Divisional Magistrate (SDM), Satara. The primary concems

raised during the said public hearing, along with the corresponding action plan, were

duly deliberated upon in the EAC meeting dated 9s March to l0th March 2023. A

copy of MOM of EAC meeting dated 9th March to l0th March 2023 has been

annexed herewith as Annexure R1/5.No
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11. It is further submitted that the EAC, constituted in accordance with the provisions of

the EIA Notification, 2006, and comprising domain experts in various fields,

proceeded to examine the proposal submitted by the Project Proponent in the

prescribed format, along with the EIA and Environmental Management Plan

(hereinafter referred as EMP) reports prepared and submitted by a consultant

accredited by QCINABET on behalf of the Project Proponent. The EAC duly noted

that the Project Proponent had fumished an undertaking affirming that the data and

information provided in the application and enclosures were true and correct to the

best of their knowledge and belief and that no material fact had been suppressed

therein. It was further noted that, in the event any part of the data or information

submitted was subsequently found to be false or misleading, the proposal would be

liable for rejection, and any EC granted would be revoked at the risk and cost of the

Project Proponent. After detailed deliberations, the EAC recommended the proposal

for the grant of EC. Consequently, EC was granted to the Project Proponent on 19th

Apil 2023. A copy of EC granted by the Ministry vide letter no. IA-J

ll0lll277l20l8JA-II(D dated 19.04.2023 in favour of lWs. Shivneri Sugars Ltd.

has been annexed herewith as AnnexureRl/6.

12. It is further submitted that, Project Proponent has applied for the Amendment in EC

vide proposal number IA.M[I/IND21478330/2024 dated 31.07 .2024 and the same was

recommended by the EAC meeting held on 25th - 31st July, 2024. Subsequently, the

Amendment of EC was granted by the Ministry vide letter no. IA-J-1 101 1/27712018- t

IA-II (l) dated 28.10.2024. A copy of the Minutes of Meeting (MoM) of the EAC

Meeting held from 25th to 31st July 2024, along with the Amendment in EC

issued vide letter dated 28,10,2024, has been annexed herewith as Annexure Rl/7

and Annexure Rl/8, respectively..

L

I

i -,1

21st-23rd August, 2024.
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13. Therefore, it is respectfully submitted that the present counter affidavit may kindly be

taken on record and into consideration and the Hon'ble Tribunal may pass appropriate

Order(s), direction(s) as deemed fit and proper under the facts and circumstances of

material has been concealed there from.
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2861 GI/2019 (1) 
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vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 

PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY 

la- 1752] ubZ fnYyh] c`gLifrokj] twu 13] 2019@T;s"B 23] 1941 
No. 1752] NEW DELHI, THURSDAY,  JUNE  13,  2019/JYAISTHA 23,  1941 

पया�वरणपया�वरणपया�वरणपया�वरण,    वन और जलवायु प�रवत�न मऽंालयवन और जलवायु प�रवत�न मऽंालयवन और जलवायु प�रवत�न मऽंालयवन और जलवायु प�रवत�न मऽंालय    

    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    
नई �द� ली, 13 जून, 2019 

काकाकाका....आ. 1960आ. 1960आ. 1960आ. 1960(अ).(अ).(अ).(अ).—भारत सरकार के त	 कालीन पया�वरण और वन मं�ालय क� अिधसूचना सं. का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 का और संशोधन करने के िलए पया�वरण (सरं#ण) िनयम, 1986 के िनयम 5 के उप-िनयम(3) के खंड (घ) के साथ प.ठत पया�वरण (संर#ण) अिधिनयम,1986 (1986 का 29) क� धारा 3 क� उपधारा (2) के खंड (v) और उप-धारा (1) के अधीन 1द	 त शि3 तय4 का 1योग करते 6ए, 1ा7प अिधसूचना स.ं का.आ. 387(अ), तारीख 24 जनवरी, 2019 9ारा 1कािशत क� गई थी, िजसम; उन सभी < यि3 तय4 से िजनके उससे 1भािवत होने क� संभावना थी, उ3 त अिधसूचना के भारत के राजप� म; 1काशन क� तारीख से साठ >दन4 के भीतर आ#पे और सुझाव आमंि�त >कए गए थे; उ3 त 1ा7प अिधसूचना के उ	 तर म; 1ाB त सभी आ#पे4 और सुझाव4 पर केC Dीय सरकार 9ारा सE यक् 7प से िवचार कर िलया गया ह;ै वष� 2030 तक पया�वरणीय सुर#ाH के साथ समझौता >कए िबना पेKोल के साथ 20 1ितशत  िमLण के लM य को पूरा करने हतुे जैव-Nधन4 के उ	पादन म; वृिP पर जोर को Q यान म; रखते 6ए आसविनय4 और इथेनॉल भंडारण के िलए पया�वरणीय मंजूरी क� 1>Rया को युि3 तसंगत बनाना और उसम; शीSता लाना आवT यक ह ै। अत:, अब, केC Dीय सरकार, पया�वरण (संर#ण) िनयम, 1986 के िनयम 5 के उप-िनयम (4) के साथ प.ठत पया�वरण (सरं#ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उप-धारा (2) के खंड (v) और उप-धारा (1) 9ारा 1द	 त शि3 तय4 का 1योग करते 6ए, भारत सरकार के त	कालीन पया�वरण और वन मं�ालय क� अिधसूचना सं. का.आ. 1533(अ), भारत के राजप�, असाधारण, भाग 2, खंड 3, उपखंड (ii) म; तारीख 14 िसतंबर, 2006 9ारा 1कािशत उ3 त अिधसूचना म; िनE निलिखत और संशोधन करती ह,ै अथा�त्:    ————  
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2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] उ3 त अिधसूचना म;, अनुसूची म;- (क) मद सं. 5(छ) और उससे संबंिधत 1िविY टय4 के [ थान पर िनE निलिखत मद और 1िविY टयां रखी जाएंगी, अथा�त्:———— प.रयोजना/काय�कलाप अिधकतम सीमा के साथ Lेणी शत], य>द कोई ह4   क ख        5 िविनमा�ण/संिवरचन  “5(छ) आसवनी शीरा आधा.रत आसविनया ं> 100 केएलडी  गैर-शीरा आधा.रत आसविनयां > 200 केएलडी 
शीरा आधा.रत आसविनयां < 100 केएलडी  गैर-शीरा आधा.रत आसविनयां < 200 केएलडी 

सामाC य शत] लागू ह4गी”; 
(ख) मद सं. 6(ख) और उसस ेसंबंिधत 1िविY टय4 का लोप >कया जाएगा ।   [फा.स.ं आईए-जे-11013/55/2017.आईए.II(1) भाग] गीता मेनन, संयु3 त सिचव      �ट� प�ट� प�ट� प�ट� पण:ण:ण:ण: मूल अिधसूचना भारत के राजप�, असाधारण्  , भाग II, खंड 3, उप-खंड (ii) म; का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 9ारा 1कािशत क� गई थी और त	 पT चात् िनE निलिखत सं`यांक4 9ारा इसम; संशोधन >कया गया था:————   1.   का.आ.1949  )अ( , तारीख़ 13 नव� बर,  2006; 2. का.आ. 1737(अ), तारीख़ 11 अ3 तूबर,  2007 3. का.आ. 3067(अ), तारीख 01 >दसEबर, 2009; 4. का.आ. 695(अ), तारीख 04 अ1ैल, 2011;    5. का.आ. 156(अ), तारीख 25 जनवरी, 2012;  6. का.आ. 2896(अ), तारीख 13 >दसंबर, 2012; 7. का.आ. 674(अ), तारीख13 माच�, 2013; 8. का.आ. 2204(अ), तारीख 19 जुलाई, 2013; 9. का.आ. 2555(अ), तारीख 21 अग[ त, 2013; 10. का.आ. 2559(अ), तारीख 22 अग[ त, 2013; 11. का.आ. 2731(अ), तारीख 9 िसतंबर, 2013; 12. का.आ. 562(अ), तारीख 26 फरवरी, 2014; 13. का.आ. 637(अ), तारीख 28 फरवरी, 2014; 14. का.आ. 1599(अ), तारीख 25 जून, 2014; 15. का.आ. 2601(अ), तारीख 07 अ3 तूबर, 2014; 16. का.आ. 2600(अ), तारीख 9 अ3 तूबर, 2014; 17. का.आ. 3252(अ), तारीख 22 >दसंबर, 2014; 18. का.आ. 382(अ), तारीख 3 फरवरी, 2015; 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 19. का.आ. 811(अ), तारीख 23 माच�, 2015; 20. का.आ. 996(अ), तारीख 10 अ1ैल, 2015; 21. का.आ. 1142(अ), तारीख 17 अ1ैल, 2015; 22. का.आ. 1141(अ), तारीख 29 अ1ैल, 2015; 23. का.आ. 1834(अ), तारीख 6 जुलाई, 2015; 24. का.आ. 2571(अ), तारीख 31 अग[ त, 2015; 25. का.आ. 2572(अ), तारीख 14 िसतंबर, 2015; 26. का.आ. 141(अ), तारीख 15 जनवरी, 2016; 27. का.आ. 648(अ), तारीख 03 माच�, 2016; 28. का.आ. 2269(अ), तारीख 01 जुलाई, 2016; 29. का.आ. 2944(अ), तारीख 14 िसतंबर, 2016; 30. का.आ. 3518(अ), तारीख 23 नवंबर, 2016; 31. का.आ. 3999(अ), तारीख 09 >दसंबर, 2016; 32. का .आ .  4241  )अ( , तारीख़  30 >दसंबर,  2016; 33.  का.आ. 3611(अ), तारीख 25 जुलाई, 2018;   34.  का.आ. 3977(अ), तारीख 14 अग� त, 2018; 35.  का.आ. 5733(अ), तारीख  14 नवंबर, 2018; 36.  का.आ. 5736(अ), तारीख 15 नवंबर, 2018; 37.  का.आ. 5845(अ), तारीख 26 नवंबर, 2018; और 38.  का.आ. 345(अ), तारीख 17 जनवरी, 2019. 
 

 
  

 MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 13th June, 2019 

S.O. 1960(E).—Whereas, a draft notification further to amend the notification of the 

Government of India in the erstwhile Ministry of Environment and Forest vide number S.O. 1533(E) 

dated the 14th September, 2006 was published in exercise of the powers conferred under sub-section 

(1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 

1986) read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 

vide S.O. 387(E), dated  the 24th January, 2019, inviting objections and suggestions from all the 

persons likely to be affected thereby, within a period of sixty days from the date of publication of the 

said notification in the Gazette of India; 

Whereas, all objections and suggestions received in response to the said draft notification 

have been duly considered by the Central Government;  

And whereas, there is a need for rationalising and expediting the environment clearance for 

distilleries and ethanol storage in view of the emphasis on increasing production of biofuels to meet 

the target of 20 percent blending with petrol by the year of 2030 without compromising the 

environmental safeguards.  
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-

section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule 

(4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government, hereby makes the 

following further amendments in the said notification of the Government of India, in the erstwhile 

Ministry of Environment and Forests, published in the Gazette of India, Extraordinary, Part II, 

Section 3, Sub-section (ii), vide number  S.O.1533 (E), dated the 14th September, 2006, namely:— 

In the said notification, in the SCHEDULE—(a) For item 5(g), and the entries relating 

thereto, the following item and entries shall be substituted, namely:—  

Project/ 

Activity 

Category with threshold limit Conditions, if any 

A B 
 

5 Manufacturing/Fabrication 

“5(g) 

Distilleries 

Molasses based 

distilleries   

> 100 KLD 

 

Non-molasses based 

distilleries >200 KLD 

Molasses based 

distilleries  

< 100 KLD 

 

Non-molasses based 

distilleries< 200 KLD 

 

General 

Condition shall 

apply”;  

(b) Item 6(b) and the entries relating thereto shall be omitted.  

[F No.IA-J-11013/55/2017.IA.II(I) pt] 
 

GEETA MENON, Jt. Secy. 
 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, 

Section 3, Sub-section (ii) vide number S.O. 1533 (E), dated the 14
th

 September, 2006 and 

subsequently amended vide the following numbers:—  

 

1. S.O. 1949 (E) dated the 13
th

 November, 2006; 

2. S.O. 1737 (E) dated the 11
th

 October, 2007; 

3. S.O. 3067 (E) dated the 1
st
 December, 2009;  

4. S.O. 695 (E) dated the 4
th

 April, 2011;  

5. S.O. 156 (E) dated the 25
th

 January, 2012; 

6. S.O. 2896 (E) dated the 13
th

 December, 2012; 

7. S.O. 674 (E) dated the 13
th

 March, 2013;  

8. S.O. 2204 (E) dated the 19
th

 July 2013; 

9. S.O. 2555 (E) dated the 21
st
 August, 2013; 

10. S.O. 2559 (E) dated the 22
nd

 August, 2013; 

11. S.O. 2731 (E) dated the 9
th

 September, 2013;  

12. S.O. 562 (E) dated the 26
th

 February, 2014;  

13. S.O. 637 (E) dated the 28
th

 February, 2014;   

14. S.O. 1599 (E) dated the 25
th

 June, 2014; 
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15. S.O. 2601 (E) dated the 7
th

 October, 2014; 

16. S.O. 2600 (E) dated the 9
th

 October, 2014 

17. S.O. 3252 (E) dated the 22
nd

 December, 2014;  

18. S.O. 382 (E) dated the 3
rd

 February, 2015; 

19. S.O. 811 (E) dated the 23
rd

 March, 2015; 

20. S.O. 996 (E) dated the 10
th

 April, 2015; 

21. S.O. 1142 (E) dated the 17
th

 April, 2015; 

22. S.O. 1141 (E) dated the 29
th

 April, 2015;  

23. S.O. 1834 (E) dated the 6
th

 July, 2015; 

24. S.O. 2571 (E) dated the 31
st
 August, 2015; 

25. S.O. 2572 (E) dated the 14
th

 September, 2015; 

26. S.O. 141 (E) dated the 15
th

 January, 2016; 

27. S.O. 648 (E) dated the 3rd March, 2016; 

28. S.O. 2269(E) dated the 1st July, 2016;  

29. S.O. 2944(E) dated the 14
th

 September, 2016; 

30. S.O. 3518 (E) dated 23
rd

 November 2016;  

31. S.O. 3999 (E) dated the 9
th

 December, 2016;  

32. S.O. 4241(E) dated the 30
th

 December, 2016;  

33. S.O. 3611(E) dated the 25
th

 July, 2018; 

34. S.O. 3977 (E) dated the 14
th

 August, 2018 

35.  S.O. 5733 (E) dated the 14th November, 2018;  

36.  S.O. 5736 (E) dated the 15th November, 2018;  

37. S.O. 5845(E) dated the 26th November, 2018; and 

38. S.O. 345(E) dated the 17th January, 2019.   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 

ALOK 
KUMAR

Digitally signed 
by ALOK KUMAR 
Date: 2019.06.14 
10:51:31 +05'30'

159



305 GI/2021 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

  

 

 

xxxGIDHxxx 

xxxGIDExxx 

असाधारण  
EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  
PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 18 िनवरी, 2021 

का.आ. 221(अ).— कें द्रीय सरकार, तत्कालीन पयाावरण और वन मंत्रालय में, पयाावरण (संरक्षण) अजधजनयम, 

1986 की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) के अधीन अपनी िजियों के प्रयोग करत ेहुए, पयाावरण 
समाघात जनधाारण अजधसूचना, 2006 (जिसे इसके बाद उि अजधसूचना कहा गया ह)ै संख्या का. आ. 1533 (अ), तारीख 
14 जसतंबर, 2006 द्वारा प्रकाजित दकया िा चुका ह,ै उि अजधसूचना की अनुसूची में सभी संबंजधत सूचीबद्ध नई 
पररयोिनाओं या दियाकलापों के जलए उनके जवस्ट्तार और आधुजनकीकरण और/या उत्पाद जमश्रण में पररवतान दकया िा 
सकता ह ैयथाजस्ट्थजत, भूजम को अजभप्राप्त करन ेके जसवाय, पररयोिना प्रबंधन द्वारा दकसी भी संजनमााण काया या भूजम को 
तैयार करने से पूवा संबंजधत जवजनयामक प्राजधकरण से पूवा पयाावरणीय अनापजि अपेजक्षत होगी ।  

और कोरोना वायरस (कोजवड-19) के प्रकोप को देखत े हुए और तत्पश्चात इसके जनयतं्रण के जलए घोजित 
लॉकडाउन (कुल या आंजिक) ने , क्षेत्र में पररयोिनाओं या दियाकलापों के कायाान्वयन को प्रभाजवत दकया ह।ै पयाावरण 
और वन िलवायु पररवतान मंत्रालय उि अजधसूचना में अनजु्ञात अजधकतम अवजध से परे पूवा पयाावरणीय अनापजियों की 
जवजधमान्यता के जवस्ट्तार के जलए अनुरोधों की संख्या प्राजप्त में है, क्योंदक कोजवड 19 महामारी अभी तक समाप्त नहीं हुई ह।ै 
मामले की उि मंत्रालय में समीक्षा की गई ह ैऔर चचता इस तथ्य को ध्यान में रखत ेहुए ह ैदक लॉकडाउन (कुल या आंजिक) 
के कारण, क्षेत्र में दियाकलापों को िारी रखना करिन हो सकता ह।ै 

   

स.ं    201] नई ददल्ली, सोमवार, िनवरी 18, 2021/पौि 28, 1942  

No.  201] NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942  

सी.जी.-डी.एल.-अ.-18012021-224513
CG-DL-E-18012021-224513
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अत: अब, कें द्रीय सरकार,  पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के (4) खंड के साथ परित पयाावरण 
(संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) की उप-धारा (2) के  खंड (v) द्वारा प्रदि 
िजियों का प्रयोग करते हुए, लोक जहत में उि जनयमों के जनयम 5 के उप-जनयम (3) के खंड (क) के अधीन नोरिस की 
अपेक्षा अजभमुजि के पश्चात भारत के रािपत्र असाधारण, भाग- II, खंड 3, उपखंड (II), में प्रकाजित, भारत सरकार की 
तत्कालीन पयाावरण और वन मंत्रालय अजधसूचना का.आ.1533 (अ), तारीख 14 जसतंबर, 2006, में जनम्नजलजखत और 
संिोधन करती ह,ै  अथाात:् - 

उि अजधसूचना में,  

(i) उप िीिा II “चरण (2)_जवस्ट्तारण”, के अधीन परैा 7 के उप पैरा 7(i) में, खंड (viii) के पश्चात जनम्नजलजखत खंड 
अंत:स्ट्थाजपत दकया िाएगा अथाात्: - 

“(ix) उपरोि में अंतर्ववष्ट दकसी बात के होते हुए, 1 अप्रैल 2020 से 31 माचा 2021 की अवजध में कोरोना वायरस 
(कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 
की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर संदभा की ितों की जवजधमान्यता की अवजध की गणना के 
प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि संदभा की ितों के संबंध में इस अवजध के दौरान 
अपनाए गए सभी दियाकलाप जवजधमान्य समझे िाएंग े।”; 

(ii) पैरा 9 क के स्ट्थान पर, जनम्नजलजखत पैरा रखा िाएगा, अथाात् : - 

"9 क. इस अजधसूचना में अतंर्ववष्ट दकसी बात के होत ेहुए, 1 अप्रैल 2020 से 31 माचा 2021की अवजध में कोरोना 
वायरस (कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 
की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर पूवा पयाावरणीय अनापजि की जवजधमान्यताकी अवजध की गणना के 
प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि पयाावरणीय अनापजि के संबंध में इस अवजध के दौरान अपनाए 
गए सभी दियाकलाप जवजधमान्य समझ ेिाएंगे ।”; 

                                                [फा. सं. 22-25/2020-आईए.III]                       

गीता मेनन, संयुि सजचव  

रिप्पण : मलू अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) संख्या का.आ. 1533 (अ), तारीख    
14 जसतंबर, 2006 द्वारा प्रकाजित की गई थी और अजधसूचना अजधसूचना संख्या का.आ. 4254 (अ),तारीख 

27 नवंबर, 2020 द्वारा अंजतम बार संिोधन दकया गया था। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 18th January, 2021 

S.O. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in 

exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) 

Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said 

notification) vide number S.O.1533(E), dated the 14
th

 September, 2006, making the requirement of prior 

environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in 

the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may 

be, before any construction work or preparation of land by the project management except for securing the land;  

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or 

partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of 
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior 

environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic 

has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in 

view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult. 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause 

(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the 

notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E), 

dated the 14
th

 September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II), 

namely:- 

In the said notification, - 

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. ―Stage (2) – Scoping‖, after clause (viii), the 
following clause shall be inserted, namely:- 

“(ix). Notwithstanding anything contained above, the period from the 1st
 April, 2020 to the 31

st
 March, 

2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted 

under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent 

lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in 

respect of the said Terms of Reference shall be treated as valid.”; 

(ii) for paragraph 9A, the following paragraph shall be substituted namely:- 

“9A. Notwithstanding anything contained in this notification, the period from the 1
st
 April, 2020 to the 

31
st
 March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior 

Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus 

(COVID-19) and subsequent lockdowns (total or partial) declared for its control, however, all activities undertaken 

during this period in respect of the Environmental Clearance granted shall be treated as valid.”.  

 [F.No.22-25/2020-IA.III] 

GEETA MENON, Joint Secy. 

  

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section  

(ii) vide number S.O. 1533 (E), dated the 14
th

 September, 2006 and was last amended vide the notification 

number S.O. 4254(E), dated the 27
th

 November, 2020. 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 

348

162



   

No.IA-J-11011/277/2018-IA-II(I)

Goverment of India

Minister of Enviroment,Forest and Climate Change

Impact Assessment Division

***

Indira Paryavaran Bhavan,

Vayu Wing,3rd Floor,Aliganj,

Jor Bagh Road,New Delhi-110003

 12 Oct 2018

To,

         M/s SHIVNERI SUGARS LTD.

         2nd floor, Shiv Pavillion, Near Ram Mandir, Sangli-Miraj Road, Sangli, Maharashtra,

         Sangli-416416

         Maharashtra

Tel.No.0233-2373885; Email:sushant.shivneri@gmail.com

Sir/Madam,

                      This has reference to the proposal submitted in the Ministry of Environment, Forest

and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA

study for the purpose of obtaining Environmental Clearance in accordance with the provisions of

the EIA Notification, 2006. For this purpose, the proponent had submitted online information in the

prescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are

given below:

1. Proposal No.:                              IA/MH/IND2/78167/2018

2. Name of the Proposal:               Shivneri Sugars Ltd.

3. Category of the Proposal:         Industrial Projects - 2

4. Project/Activity applied for: 5(g) Distilleries

5(j) Sugar Industry

5. Date of submission for TOR:      07 Sep 2018

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR

for the purpose of preparing environment impact assessment report and environment

management plan for obtaining prior environment clearance is prescribed with public consultation

as follows:
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

5(g): STANDARD TERMS OF REFERENCE FOR CONDUCTING
ENVIRONMENT IMPACT ASSESSMENT STUDY FOR
DISTILLERIES AND INFORMATION TO BE INCLUDED IN EIA/EMP
REPORT

A. STANDARD TERMS OF REFERENCE

1) Executive Summary

2) Introduction

i. Details of the EIA Consultant including NABET accreditation

ii. Information about the project proponent

iii. Importance and benefits of the project

3) Project Description

i. Cost of project and time of completion.

ii. Products with capacities for the proposed project.

iii. If expansion project, details of existing products with capacities and whether adequate land
is available for expansion, reference of earlier EC if any.

iv. List of raw materials required and their source along with mode of transportation.

v. Other chemicals and materials required with quantities and storage capacities

vi. Details of Emission, effluents, hazardous waste generation and their management.

vii. Requirement of water, power, with source of supply, status of approval, water balance diagram,
man-power requirement (regular and contract)

viii. Process description along with major equipments and machineries, process flow sheet
(quantative) from raw material to products to be provided

ix. Hazard identification and details of proposed safety systems.

x. Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments thereto obtained for
the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of the
latest Monitoring Report of the Regional Office of the Ministry of Environment and Forests
as per circular dated 30th May, 2012 on the status of compliance of conditions stipulated
in all the existing environmental clearances including Amendments shall be provided. In
addition, status of compliance of Consent to Operate for the ongoing Iexisting operation
of the project from SPCB shall be attached with the EIA-EMP report.

b. In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and
Consent to Operate (in case of units operating prior to EIA Notification 2006, CTE and
CTO of FY 2005-2006) obtained from the SPCB shall be submitted. Further, compliance
report to the conditions of consents from the SPCB shall be submitted.

4) Site Details

i. Location of the project site covering village, Taluka/Tehsil, District and State, Justification
for selecting the site, whether other sites were considered.

ii. A toposheet of the study area of radius of 10km and site location on 1:50,000/1:25,000 scale
on an A3/A2 sheet. (including all eco-sensitive areas and environmentally sensitive places)

iii. Details w.r.t. option analysis for selection of site

iv. Co-ordinates (lat-long) of all four corners of the site.

v. Google map-Earth downloaded of the project site.

vi. Layout maps indicating existing unit as well as proposed unit indicating storage area, plant
area, greenbelt area, utilities etc. If located within an Industrial area/Estate/Complex, layout
of Industrial Area indicating location of unit within the Industrial area/Estate.

vii. Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

viii. Landuse break-up of total land of the project site (identified and acquired), government/
private - agricultural, forest, wasteland, water bodies, settlements, etc shall be included. (not
required for industrial area)

ix. A list of major industries with name and type within study area (10km radius) shall be
incorporated. Land use details of the study area

x. Geological features and Geo-hydrological status of the study area shall be included.

xi. Details of Drainage of the project upto 5km radius of study area. If the site is within 1 km
radius of any major river, peak and lean season river discharge as well as flood occurrence
frequency based on peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be provided. (mega green field
projects)

xii. Status of acquisition of land. If acquisition is not complete, stage of the acquisition process
and expected time of complete possession of the land.

xiii. R&R details in respect of land in line with state Government policy

5) Forest and wildlife related issues (if applicable):

i. Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department. (if applicable)
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ii. Landuse map based on High resolution satellite imagery (GPS) of the proposed site delineating
the forestland (in case of projects involving forest land more than 40 ha)

iii. Status of Application submitted for obtaining the stage I forestry clearance along with latest
status shall be submitted.

iv. The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere Reserves,
Migratory Corridors of Wild Animals, the project proponent shall submit the map duly
authenticated by Chief Wildlife Warden showing these features vis-à-vis the project location
and the recommendations or comments of the Chief Wildlife Warden-thereon

v. Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule I fauna, if any exists in the study area

vi. Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972, to the
Standing Committee of the National Board for Wildlife

6) Environmental Status

i. Determination of atmospheric inversion level at the project site and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and direction
and rainfall.

ii. AAQ data (except monsoon) at 8 locations for PM10, PM2.5, SO2, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be based
CPCB guidelines and take into account the pre-dominant wind direction, population zone
and sensitive receptors including reserved forests.

iii. Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given in the
NAQQM Notification of Nov. 2009 along with - min., max., average and 98% values for
each of the AAQ parameters from data of all AAQ stations should be provided as an annexure
to the EIA Report.

iv. Surface water quality of nearby River (100m upstream and downstream of discharge point)
and other surface drains at eight locations as per CPCB/MoEF&CC guidelines.

v. Whether the site falls near to polluted stretch of river identified by the CPCB/MoEF&CC, if
yes give details.

vi. Ground water monitoring at minimum at 8 locations shall be included.

vii. Noise levels monitoring at 8 locations within the study area.

viii. Soil Characteristic as per CPCB guidelines.

ix. Traffic study of the area, type of vehicles, frequency of vehicles for transportation of materials,
additional traffic due to proposed project, parking arrangement etc.

x. Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species. If Schedule-I
fauna are found within the study area, a Wildlife Conservation Plan shall be prepared and
furnished.

xi. Socio-economic status of the study area.
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7) Impact and Environment Management Plan

i. Assessment of ground level concentration of pollutants from the stack emission based on
site-specific meteorological features. In case the project is located on a hilly terrain, the
AQIP Modelling shall be done using inputs of the specific terrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of all sources
of emissions (including transportation) on the AAQ of the area shall be assessed. Details of
the model used and the input data used for modelling shall also be provided. The air quality
contours shall be plotted on a location map showing the location of project site, habitation
nearby, sensitive receptors, if any.

ii. Water Quality modelling - in case of discharge in water body

iii. Impact of the transport of the raw materials and end products on the surrounding environment
shall be assessed and provided. In this regard, options for transport of raw materials and
finished products and wastes (large quantities) by rail or rail-cum road transport or conveyor-
cum-rail transport shall be examined.

iv. A note on treatment of wastewater from different plant operations, extent recycled and reused
for different purposes shall be included.  Complete scheme of effluent treatment. Characteristics
of untreated and treated effluent to meet the prescribed standards of discharge under E(P)
Rules.

v. Details of stack emission and action plan for control of emissions to meet standards.

vi. Measures for fugitive emission control

vii. Details of hazardous waste generation and their storage, utilization and management. Copies
of MOU regarding utilization of solid and hazardous waste in cement plant shall also be
included. EMP shall include the concept of waste-minimization, recycle/reuse/recover
techniques, Energy conservation, and natural resource conservation.

viii. Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A detailed
plan of action shall be provided.

ix. Action plan for the green belt development plan in 33 % area i.e. land with not less than
1,500 trees per ha. Giving details of species, width of plantation, planning schedule etc. shall
be included. The green belt shall be around the project boundary and a scheme for greening
of the roads used for the project shall also be incorporated.

x. Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and also to
use for the various activities at the project site to conserve fresh water and reduce the water
requirement from other sources.

xi. Total capital cost and recurring cost/annum for environmental pollution control measures
shall be included.

xii. Action plan for post-project environmental monitoring shall be submitted.
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xiii. Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency Management
Plan including Risk Assessment and damage control. Disaster management plan should be
linked with District Disaster Management Plan.

8) Occupational health

i. Plan and fund allocation to ensure the occupational health & safety of all contract and casual
workers

ii. Details of exposure specific health status evaluation of worker. If the workers' health is being
evaluated by pre designed format, chest x rays, Audiometry, Spirometry, Vision testing (Far
& Near vision, colour vision and any other ocular defect) ECG, during pre placement and
periodical examinations give the details of the same. Details regarding last month analyzed
data of above mentioned parameters as per age, sex, duration of exposure and department
wise.

iii. Details of existing Occupational & Safety Hazards. What are the exposure levels of  hazards
and whether they are within Permissible Exposure level (PEL). If these are not within PEL,
what measures the company has adopted to keep them within PEL so that health of the workers
can be preserved,

iv. Annual report of heath status of workers with special reference to Occupational Health and
Safety.

9) Corporate Environment Policy

i. Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

ii. Does the Environment Policy prescribe for standard operating process / procedures to bring
into focus any infringement / deviation / violation of the environmental or forest norms /
conditions? If so, it may be detailed in the EIA.

iii. What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

iv. Does the company have system of reporting of non compliances / violations of environmental
norms to the Board of Directors of the company and / or shareholders or stakeholders at
large? This reporting mechanism shall be detailed in the EIA report

10) Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be provided to the
labour force during construction as well as to the casual workers including truck drivers during
operation phase.

11) Enterprise Social Commitment (ESC)

i. Adequate funds (at least 2.5 % of the project cost) shall be earmarked towards the Enterprise
Social Commitment based on Public Hearing issues and item-wise details along with time
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bound action plan shall be included. Socio-economic development activities need to be
elaborated upon.

12) Any litigation pending against the project and/or any direction/order passed by any Court of Law
against the project, if so, details thereof shall also be included. Has the unit received any notice
under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of Air and Water
Acts? If so, details thereof and compliance/ATR to the notice(s) and present status of the case.

13) 'A tabular chart with index for point wise compliance of above TOR.

B. SPECIFIC TERMS OF REFERENCE FOR EIASTUDIES FOR
DISTILLERIES

1. List of existing distillery units in the study area along with their capacity and sourcing of raw
material.

2. Number of working days of the distillery unit.

3. Details of raw materials such as molasses/grains, their source with availability.

4. Details of the use of steam from the boiler.

5. Surface and Ground water quality around proposed spent wash storage lagoon, and compost yard.

6. Plan to reduce spent wash generation within 6-8 KL/KL of alcohol produced.

7. Proposed effluent treatment system for molasses/grain based distillery (spent wash, spent lees,
condensate and utilities) as well as domestic sewage and scheme for achieving zero effluent discharge
(ZLD).

8. Proposed action to restrict fresh water consumption within 10 KL/KL of alcohol production.

9. Details about capacity of spent wash holding tank, material used, design consideration. No. of
peizometers to be proposed around spent wash holding tank.

10. Action plan to control ground water pollution.

11. Details of solid waste management including management of boiler ash, yeast, etc. Details of
incinerated spent wash ash generation and its disposal.

12. Details of bio-composting yard (if applicable).

13. Action plan to control odour pollution.

14. Arrangements for installation of continuous online monitoring system (24x7 monitoring device)

***
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5(j): STANDARD TERMS OF REFERENCE FOR CONDUCTING
ENVIRONMENT IMPACT ASSESSMENT STUDY FOR SUGAR
INDUSTRY INFORMATION TO BE INCLUDED IN EIA / EMP
REPORT

A. STANDARD TERMS OF REFERENCE

1) Executive Summary

2) Introduction

i. Details of the EIA Consultant including NABET accreditation

ii. Information about the project proponent

iii. Importance and benefits of the project

3) Project Description

i. Cost of project and time of completion.

ii. Products with capacities for the proposed project.

iii. If expansion project, details of existing products with capacities and whether adequate land
is available for expansion, reference of earlier EC if any.

iv. List of raw materials required and their source along with mode of transportation.

v. Other chemicals and materials required with quantities and storage capacities

vi. Details of Emission, effluents, hazardous waste generation and their management.

vii. Requirement of water, power, with source of supply, status of approval, water balance diagram,
man-power requirement (regular and contract)

viii. Process description along with major equipments and machineries, process flow sheet
(quantative) from raw material to products to be provided.

ix. Hazard identification and details of proposed safety systems.

x. Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments thereto obtained for
the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of the
latest Monitoring Report of the Regional Office of the Ministry of Environment and Forests
as per circular dated 30th May, 2012 on the status of compliance of conditions stipulated
in all the existing environmental clearances including Amendments shall be provided. In
addition, status of compliance of Consent to Operate for the ongoing Iexisting operation
of the project from SPCB shall be attached with the EIA-EMP report.

b. In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
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2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and
Consent to Operate (in case of units operating prior to EIA Notification 2006, CTE and
CTO of FY 2005-2006) obtained from the SPCB shall be submitted. Further, compliance
report to the conditions of consents from the SPCB shall be submitted.

4) Site Details

xiv. Location of the project site covering village, Taluka/Tehsil, District and State, Justification
for selecting the site, whether other sites were considered.

i. A toposheet of the study area of radius of 10km and site location on 1:50,000/1:25,000
scale on an A3/A2 sheet. (including all eco-sensitive areas and environmentally sensitive
places)

ii. Details w.r.t. option analysis for selection of site

iii. Co-ordinates (lat-long) of all four corners of the site.

iv. Google map-Earth downloaded of the project site.

v. Layout maps indicating existing unit as well as proposed unit indicating storage area,
plant area, greenbelt area, utilities etc. If located within an Industrial area/Estate/Complex,
layout of Industrial Area indicating location of unit within the Industrial area/Estate.

vi. Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

vii.Landuse break-up of total land of the project site (identified and acquired), government/
private - agricultural, forest, wasteland, water bodies, settlements, etc shall be included.
(not required for industrial area)

viii. A list of major industries with name and type within study area (10km radius) shall be
incorporated. Land use details of the study area

ix. Geological features and Geo-hydrological status of the study area shall be included.

x. Details of Drainage of the project upto 5km radius of study area. If the site is within 1 km
radius of any major river, peak and lean season river discharge as well as flood occurrence
frequency based on peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be provided. (mega green
field projects)

xi. Status of acquisition of land. If acquisition is not complete, stage of the acquisition process
and expected time of complete possession of the land.

xii.R&R details in respect of land in line with state Government policy

5) Forest and wildlife related issues (if applicable):

i. Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department. (if applicable)
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ii. Landuse map based on High resolution satellite imagery (GPS) of the proposed site delineating
the forestland (in case of projects involving forest land more than 40 ha)

iii. Status of Application submitted for obtaining the stage I forestry clearance along with latest
status shall be submitted.

iv. The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere Reserves,
Migratory Corridors of Wild Animals, the project proponent shall submit the map duly
authenticated by Chief Wildlife Warden showing these features vis-à-vis the project location
and the recommendations or comments of the Chief Wildlife Warden-thereon

v. Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule I fauna, if any exists in the study area

vi. Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972, to the
Standing Committee of the National Board for Wildlife

6) Environmental Status

i. Determination of atmospheric inversion level at the project site and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and direction
and rainfall.

ii. AAQ data (except monsoon) at 8 locations for PM10, PM2.5, SO2, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be based
CPCB guidelines and take into account the pre-dominant wind direction, population zone
and sensitive receptors including reserved forests.

iii. Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given in the
NAQQM Notification of Nov. 2009 along with - min., max., average and 98% values for
each of the AAQ parameters from data of all AAQ stations should be provided as an annexure
to the EIA Report.

iv. Surface water quality of nearby River (100m upstream and downstream of discharge point)
and other surface drains at eight locations as per CPCB/MoEF&CC guidelines.

v. Whether the site falls near to polluted stretch of river identified by the CPCB/MoEF&CC, if
yes give details.

vi. Ground water monitoring at minimum at 8 locations shall be included.

vii. Noise levels monitoring at 8 locations within the study area.

viii. Soil Characteristic as per CPCB guidelines.

ix. Traffic study of the area, type of vehicles, frequency of vehicles for transportation of materials,
additional traffic due to proposed project, parking arrangement etc.

x. Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species.  If Schedule-
I fauna are found within the study area, a Wildlife Conservation Plan shall be prepared and
furnished.

xi. Socio-economic status of the study area.
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7) Impact and Environment Management Plan

i. Assessment of ground level concentration of pollutants from the stack emission based on
site-specific meteorological features. In case the project is located on a hilly terrain, the
AQIP Modelling shall be done using inputs of the specific terrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of all sources
of emissions (including transportation) on the AAQ of the area shall be assessed. Details of
the model used and the input data used for modelling shall also be provided. The air quality
contours shall be plotted on a location map showing the location of project site, habitation
nearby, sensitive receptors, if any.

ii. Water Quality modelling - in case of discharge in water body

iii. Impact of the transport of the raw materials and end products on the surrounding environment
shall be assessed and provided. In this regard, options for transport of raw materials and
finished products and wastes (large quantities) by rail or rail-cum road transport or conveyor-
cum-rail transport shall be examined.

iv. A note on treatment of wastewater from different plant operations, extent recycled and reused
for different purposes shall be included.  Complete scheme of effluent treatment. Characteristics
of untreated and treated effluent to meet the prescribed standards of discharge under E(P)
Rules.

v. Details of stack emission and action plan for control of emissions to meet standards.

vi. Measures for fugitive emission control

vii. Details of hazardous waste generation and their storage, utilization and management. Copies
of MOU regarding utilization of solid and hazardous waste in cement plant shall also be
included. EMP shall include the concept of waste-minimization, recycle/reuse/recover
techniques, Energy conservation, and natural resource conservation.

viii. Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A detailed
plan of action shall be provided.

ix. Action plan for the green belt development plan in 33 % area i.e. land with not less than
1,500 trees per ha. Giving details of species, width of plantation, planning schedule etc. shall
be included. The green belt shall be around the project boundary and a scheme for greening
of the roads used for the project shall also be incorporated.

x. Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and also to
use for the various activities at the project site to conserve fresh water and reduce the water
requirement from other sources.

xi. Total capital cost and recurring cost/annum for environmental pollution control measures
shall be included.

xii. Action plan for post-project environmental monitoring shall be submitted.
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xiii. Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency Management
Plan including Risk Assessment and damage control. Disaster management plan should be
linked with District Disaster Management Plan.

8) Occupational health

i. Plan and fund allocation to ensure the occupational health & safety of all contract and casual
workers

ii. Details of exposure specific health status evaluation of worker. If the workers' health is being
evaluated by pre designed format, chest x rays, Audiometry, Spirometry, Vision testing (Far
& Near vision, colour vision and any other ocular defect) ECG, during pre placement and
periodical examinations give the details of the same. Details regarding last month analyzed
data of above mentioned parameters as per age, sex, duration of exposure and department
wise.

iii. Details of existing Occupational & Safety Hazards. What are the exposure levels of  hazards
and whether they are within Permissible Exposure level (PEL). If these are not within PEL,
what measures the company has adopted to keep them within PEL so that health of the workers
can be preserved,

iv. Annual report of heath status of workers with special reference to Occupational Health and
Safety.

9) Corporate Environment Policy

i. Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

ii. Does the Environment Policy prescribe for standard operating process / procedures to bring
into focus any infringement / deviation / violation of the environmental or forest norms /
conditions? If so, it may be detailed in the EIA.

iii. What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

iv. Does the company have system of reporting of non compliances / violations of environmental
norms to the Board of Directors of the company and / or shareholders or stakeholders at
large? This reporting mechanism shall be detailed in the EIA report

10) Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be provided to the
labour force during construction as well as to the casual workers including truck drivers during
operation phase.

11) Enterprise Social Commitment (ESC)

i. Adequate funds (at least 2.5 % of the project cost) shall be earmarked towards the Enterprise
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Social Commitment based on Public Hearing issues and item-wise details along with time bound
action plan shall be included. Socio-economic development activities need to be elaborated upon.

12) Any litigation pending against the project and/or any direction/order passed by any Court of Law
against the project, if so, details thereof shall also be included. Has the unit received any notice
under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of Air and Water
Acts? If so, details thereof and compliance/ATR to the notice(s) and present status of the case.

13) 'A tabular chart with index for point wise compliance of above TOR.

B. SPECIFIC TERMS OF REFERENCE FOR EIASTUDIES FOR SUGAR
INDUSTRY

1. Complete process flow diagram describing each unit, its processes and operation sinproduction of
sugar, along with material and energy inputs and outputs (material and energy balance).

2. Details on water balance including quantity of effluent generated, recycled & reused. Effort
stominimize effluent is charge and to maintain quality of receiving water body.

3. Details of effluent treatment plant, inlet and treated water quality with specific efficiency of each
treatment unit in reduction in respect to fall concerned / regulated environmental parameters.

4. Numberofworkingdaysof thesugar productionunit.

5. Detailsoftheuseofsteamfromtheboiler.

6. Detailsofproposedsource-specificpollutioncontrol schemes andequipments to meet the national
standards.

7. Collection, storage, handling and transportation of molasses,

8. Collection, storage and handling of  bagasse and pressmud.

9. Flyash management plan for coal based and bagasse and action plan

10. Details on water quality parameter ssuchas Temperature, Colour, pH, BOD, COD, Total Kjeldhal
Nitrogen, Phosphates, Oil & Grease, Total Suspended Solids, Total Coli form bacteria etc.

11. Details on existing ambient air quality and expected, stack and fugitive emissions for PM10, PM2.5,
SO2*, NOx*, etc., and evaluation of the adequacy of the proposed pollution control devices to meet
standards for point sources and to meet AAQ standards. (*-As applicable)

***
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GOVERNMENT OF INDIA  
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

(IA DIVISION-INDUSTRY-2 SECTOR) 
*** 

Dated: 13.03.2023 

 

Meeting ID: IA/IND2/13456/09/03/2023  

MINUTES OF MEETING OF THE EXPERT APPRAISAL COMMITTEE 

(INDUSTRY-2 SECTOR PROJECTS) 

HELD ON 09th -10th March, 2023  

 

Venue: Ministry of Environment, Forest and Climate Change, Indira 
Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 
through Video Conferencing (VC) 

 

(i) Opening Remarks by the Chairman: The Chairman made hearty 
welcome to the Committee members and appreciated the efforts of the 
Committee. After opening remarks, the Chairman opened the EAC meeting for 
further deliberations.  

(ii) Confirmation of minutes: The EAC, having taken note that final 
minutes were issued after incorporating comments received from the EAC 
members on the minutes of its Meeting (ID: IA/IND2/13448/23/02/2023) held 
on 23rd February, 2023 conducted through Video Conferencing (VC), confirmed 
the same. After welcoming the Committee Members, discussion on each of the 
agenda items was taken up ad-seriatim. 

(iii) Details of the proposals considered during the meeting conducted 
through Video Conferencing (VC), deliberations made and the 
recommendations of the Committee are explained in the respective agenda 
items as under: - 

 
 
 
 
 
 
  

Annexure R1/5176



 
 

09th March, 2023 (Thursday) 
 
Agenda No. 01 

 

Establishment of 10,000 TCD Sugar Factory (scrapping of existing 800 
TCD plant), 60 MW Co-gen Plant (50 MW from Co-gen plant & 10 MW 
from distillery) and 200 KLPD molasses based Distillery at Ganesh 
Tekadi, Nabhi (Bk.), Kopergaon, Satara, Maharashtra by M/s. Shivneri 
Sugars Ltd – Re-consideration of Environmental Clearance. 
 
[IA/MH/IND2/78167/2018, IA-J-11011/277/2018-IA-II(I)] 
 
 
The proposal was initially considered in 14 meeting of EAC held on 30th 
December 2019 to 01st January 2020 wherein project proponent vide email 
dated 31.12.2019 informed their inability to attend the EAC meeting and 
requested to defer the proposal. Based on the request of the project 
proponent, the Committee has decided to defer the proposal. The proposal was 
again considered by the EAC (Ind-2) in its 17th Meeting held during 25th - 27th 
February 2020 wherein EAC deferred the proposal and desired certain requisite 
information/inputs. Information desired by the EAC and responses submitted 
by the project proponent is as under:  
 

No. ADS by MoEFCC Reply by PP 
1. PH is not concluded / 

valid, the same shall 
be conducted again 
following the 
procedure mentioned 
in EIA Notification, 
2006. 
 

 The PH was re-conducted by MPCB on 
03.11.2022 at Project Site; as per the provision 
of EIA Notification 2006.  

 Details of PH - Newspaper advt. copy, PH 
attendance copy, dully signed Minutes of 
Meeting, PH Minutes forwarding letter to Ministry 
by MPCB are presented at the time of ADS 
Submission. 

 Issues raised during PH, action plans and their 
budgetary provision is submitted in ADS Letter.  

 
2 Surface water 

permission in true / 
attested English copy 
clearly mentioning 
validity and quantity 
of water withdrawal 
permitted. 
 

 Industry has applied to Irrigation Dept (ID)., 
Maharashtra for grant of permission to lift Fresh 
Water to the tune of 1,81,000 M3/Year from 
Krishna River vide Letter No. 02/2022-23 dated 
27.04.2022. 

 The same is scrutinized & processed by 
Executive Engineer, Krishna Irrigation Division 
Satara & recommended to Superintendent 
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No. ADS by MoEFCC Reply by PP 
Engineer, Satara Irrigation Board, Satara.  

 The Superintendent Engineer has recommended 
& forwarded the application to Chief Engineer; 
Mantralaya, Mumbai. The application is under 
processing at Chief Engineer, Mumbai & it is 
expected that the final permission will be 
awarded within next 2 Months.  

 Copy of application made to ID for withdrawal of 
fresh water and subsequent letters of 
recommendation for approval by EE & SE, 
Krishna Irrigation Division Satara are enclosed.  

3 Air quality impact 
prediction: 
incremental 
concentrations need 
to be revised / 
rechecked. 

 Initially, in the EIA Report submitted, 
incremental GLCs were derived for one 200 TPH 
bagasse-based boiler (Sugar Factory & Cogen 
Plant) & 75 TPH Spentwash Incineration Boiler 
(Molasses Distillery).  

 Model runs were presented for ‘3-field’ ESPs (2 
Nos.), 90 M Stack (200 TPH Boiler) and 82 M 
Stack (75 TPH Boiler) as APC equipment. 

 During earlier EAC meeting; Hon. Committee 
Members suggested to go for ‘5-field’ ESPs 
instead of the 3-field planned and conduct a 
revised GLC run for the new scenario.  

 Also, now as per CPCB latest guidelines to 
achieve 50 mg/NM3 & 30 mg/NM3 for stack 
emissions,  management planned to go for ‘5-
field’ ESPs instead of the 3-Field and revised GLC 
presented below.  

 Before going for re-conducting of Public Hearing 
as directed by Hon. Committee during previous 
EAC meeting, it was observed that the earlier 
baseline data of ‘October - November - 
December 2018’ was going to get expired. As 
such, the data was validated by collecting fresh 
one season monitoring data which was presented 
during Public Hearing. 

4 Schedule 1 species 
are present in study 
area, kindly prepare 
a conservation plan 
and submit to DFO 
and upload both the 
documents in Form 
2.  

 WCP report submitted on 23.08.2021 in hard 
copy to ‘PCCF; Nagpur’.  

 Subsequently, during follow-up; as desired, WCP 
report forwarded tho’ e-mail on 03.01.2023.   

 Presently same is under scrutiny & evaluation. 
Industry will follow all directions that will be 
issued by PCCF & lower offices w.r.t. 
implementation of provisions in the WCP report.  

5 Land and land 
conversion 
documents to be 

 Copy of land ownership documents like 7/12 & 
NA submitted with ADS.  
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No. ADS by MoEFCC Reply by PP 
uploaded. 

6 Site visit report from 
IRO; MoEFCC for 
status of existing 
project, activities 
started etc 

 As per direction by Hon. Committee regarding 
site visit report from the Regional Office of 
Ministry, Project Site Inspection was carried out 
on 15.10.2020 & report received on 07.12.2020.  

 Following observations made during Site 
Inspection :  

 It was observed that no equipment pertaining to 
800 TCD is existing on the project site.  

 At present only foundation of equipment, 
columns & old administration bldg. remained on 
site.  

 No activities pertaining to current proposal were 
initiated at the project site.  

7 Water balance and 
effluent management 
scheme shall be 
revised reducing the 
fresh water 
requirement (viz. 
zero fresh water 
requirement utilizing 
the water from sugar 
crushing) and with 
ZLD scheme 
(treatment system, 
incineration, etc).  

 As per the direction by Hon. Committee Members 
regarding ZLD of industry complex. We hereby 
commit the same. 

 

  
The Project Proponent and the accredited Consultant M/s. Equinox 
Environments (I) Pvt. Ltd. (NABET certificate no. NABET/EIA/2124/SA 0177 
and validity 10.10.2024) made a detailed presentation on the salient features 
of the project and informed that the proposal is for Environmental Clearance to 
the Establishment of 10,000 TCD Sugar Factory (scrapping of existing 800 TCD 
plant), 60 MW Co-gen Plant (50 MW from Co-gen plant & 10 MW from 
distillery) and 200 KLPD molasses based Distillery located Ganesh Tekadi, 
Jaipur (Nhavi Bk.), Tal.: Koregaon, Dist.: Satara, Maharashtra State by M/s. 
Shivneri Sugars Ltd. (SSL). 
 
As per the provision of “EIA Notification No. S. O. 1533 (E)” dated 14.09.2006 
as amended vide Notification No S.O. 3067 (E); dated 13.06.2019, the 
proposed project is listed as activity 5(g)(i)-Distillery at Centre Level & 5 (j)& 
1(d) – Sugar Factory & Co-generation Plant respectively; Category ‘B’ at State 
Level. As the Sugar Factory, Co-generation Plant & Distillery projects are 
located in same premises as an integrated project complex, the entire proposal 
of  establishment of Sugar Factory, Co-generation Plant & Distillery is being 
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submitted at ‘Ministry of Environment, Forests and Climate Change (MoEFCC); 
New Delhi’ for grant of EC. 
 
The details of products and capacity as under: 
 

Industrial unit Product & By-product Quantity (MT/ M) 

Sugar Factory 
(10,000 TCD) 

Sugar (12%)* 36,000 
By-product  
Molasses (4%)* 12,000 
Bagasse (30%)* 90,000 
Press Mud (4%)* 12,000 

Co-Gen (60 MW) Electricity (MW) 60 

Distillery 
(200 KLPD) 

RS / ENA / Ethanol 6,000 
By-product  
CO2 Gas (MT/M) 4500 
Fusel Oil 12 

 

Standard Terms of Reference have been obtained vide F. No. IA-J-
11011/277/2018-IA-II(I) dated 12th October 2018.  PP was informed that 
there is no litigation is pending against the project. As per SO 751 (E) dated 
17.02.2020 the validity of ToR for the proposal is four years and considering 
SO 221 (E) dated 18.01.2021 validity of ToR issued is till 11.10.2023. 

Public Hearing for the proposed project had been conducted by the 
Maharashtra Pollution Control Board on 03.11.2022 at Project Site chaired by 
SDM Satara. The main issues raised during the public hearing and their action 
plan: 
 

No Person’s Name & 
Issue  

Response & Action Plan  Budget & 
Timeline 

1 Shri Bharat Ghorpade;  
Khojewadi , Koregaon, 
Dist.: Satara. 
After listening to all 
information in 
Presentation, it seems 
that there should be 
such a factory in other 
places also because 
there is no action that 
will have an adverse 
effect on environment. 
Everyone should note 
that said project is in 
the interest of the 
farmers. 

 Response: Appreciation of 
proposed project. 
The suggestion is noted. 

 

-- 

180



No Person’s Name & 
Issue  

Response & Action Plan  Budget & 
Timeline 

2 Shri Shankar Kense; 
Pimpri Koregaon, Dist.:  
Satara. 
Now according to 
information given 
about environmental 
plans regarding 
proposed project in 
presentation, there will 
be no pollution 
problems here, hence 
this factory should be 
started asap. The 
commissioning of  
factory has been 
unnecessarily delayed. 
Sugarcane in this area 
is drying up &  local 
people will get 
employment here. 
However, the factory 
should be started as 
soon as possible by 
giving immediate 
approval to factory. 

 Response: Appreciation of 
proposed project. 
The suggestion is noted. 

 

-- 

3 Mrs. Ranjana Vasant 
Bhosale; Pawarwadi, 
Tal: Koregaon, Dist.: 
Satara. I am APJ Abdul 
Kalam Teacher Award 
winning teacher. This 
factory should be 
started immediately 
because running of 
factory is the need of 
the people here 

Response:  

Appreciation of proposed project. 
The suggestion is noted. 

-- 

4 Shri Rahul Shivaji 
Nikam; Jaipur (Bk.), 
Tal.: Koregaon,  Dist.: 
Satara. We are farmers 
staying next to the 
factory. Our 40-50 acre 
of agriculture land is 
adjacent to the factory 
compound. Although 
the Env. consultant 
here says there will be 

Response: Env. Consultant said 
that the fear and concern 
expressed by you is valid as you 
live next door. Env. study is 
carried in radius of 10 km of 
project as mentioned in the 
Presentation. After granting 
consent, MPCB inspects factory 
from time to time.  

In every 6 months after 

A Budget of 
Rs. 236 Cr. is 
prepared for 
EMP and will 
be 
implemented 
before 
commissioning 
of the Project, 
i.e. prior to 
procurement 
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No Person’s Name & 
Issue  

Response & Action Plan  Budget & 
Timeline 

no pollution, our wells 
are downstream of the 
factory. Hence 
Company Management 
should be careful. We 
request District 
Administration that we 
should not suffer any 
pollution from the 
factory in future. The 
road is being 
constructed on the side 
where our agriculture 
farm is. Due to 
movement of vehicles 
all the dust will spread. 
It will fly because of 
vehicles. So it should 
be taken care of. 

obtaining EC, industry has to 
submit an up to date report to 
MoEFCC & MPCB. It will also be 
available on the internet. 
Similarly, it is mandatory to place 
a digital board on the door of the 
factory with the pollution 
standards showing the level of 
pollutants in the factory from 
time to time. 

 OCMS will be connected to the 
CPCB server in New Delhi and at 
the MPCB board server. So, if 
there is a slight change in the 
pollution levels, there comes a 
notice from MPCB & CPCB. The 
entire project will be a ZLD 
Complex. 

So, the level of pollutants also 
has to be maintained within 
limits.  

Environment consultant further 
said that Environment 
Management cell will be 
established in the factory & 
similarly Environment Redressal 
cell will be made formed. Two 
days in a week will be fixed at 
which time the citizens have to 
submit written suggestions or 
objections in the box provided 
and a meeting will be held once 
every month at which time the 
suggestions raised will be 
considered & consulted. 

The entire project will be a ZLD 
Complex. 

Environmental consultant said 
that we are going to build paved 
roads in the premises and 
approach to Industry.  

of CTO from 
MPCB.   
For approach 
road 
construction & 
maintenance 
Rs. 2 Cr. will 
be spent. 
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No Person’s Name & 
Issue  

Response & Action Plan  Budget & 
Timeline 

5 Shri Vishnudas 
Madhavrao Kanasa; 
Pimpri Koregaon, Tal.: 
Koregaon, Dist.: 
Satara. This Factory 
has full support of all 
farmers in our village 
of Pimpri, Jaipur 
(Nhavi Bk) & all 
farmers in the area. 
But downstream of 
Project there is 
drinking water supply 
scheme of Pimpri 
village. Also there are 
many agricultural 
areas and small hamlet 
/ bastis. However care 
should be taken not to 
have any adverse 
effect of pollution on 
water resources & 
agriculture in the 
future. Similarly the 
farmers of the villages 
of Pimpri here have 
given land to the 
project by taking a 
negligible price. Hence 
while providing job 
opportunities people 
from the family of 
affected villages should 
be given priority in 
employment 
 

Response: Env. consultant said 
that your previous experience 
might not be good. But present 
Project Management firmly 
follows the promises as well as 
performance. 640 people can get 
direct employment in the project  
as shown in PPT & 90% will be 
local people given job 
opportunities in all cadres i.e. 
skilled, semiskilled & unskilled. 
Water from well of your family 
will not be polluted. MPCB 
representative do collect the 
water samples from wells from 
time to time. Also Env. 
Consultant do collect the water 
samples from different wells & do 
keep strict vigil on the activities 
of the project. Hence the well 
water will not be polluted. In this 
project the treated industrial 
effluent and domestic effluent 
will be recycled and reuse in the 
process. The proposed project is 
ZLD – Zero liquid Discharge. 
Action plan:  
Sp.wash of 1600 CMD will be 
concentrated in MEE @ 320 M3/D 
and incinerate in incineration 
boiler. Spent lees (274 CMD), 
condensate (1280 CMD) & 
Cooling & Boiler blow downs, DM 
backwash & lab & washing (172 
CMD) will be treated in CPU. 
Treated effluent (1736 CMD) will 
be reused in process for 
achieving ZLD. Sugar Factory & 
Co-gen Plant effluent (692 CMD) 
& Domestic effluent (28 CMD) 
shall be treated in ETP & STP 
respectively and reused for GB 
there by achieving ZLD. Two 
separate ESPs as APCS will be 
provided to 200 TPH bagasse 
boiler (90 M stack) & 75 TPH 
incineration boiler (82 M stack).  

A Budget of 
Rs. 236 Cr. is 
prepared for 
EMP and will 
be 
implemented 
before 
commissioning 
of the Project, 
i.e. prior to 
procurement 
of CTO from 
MPCB.   
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No Person’s Name & 
Issue  

Response & Action Plan  Budget & 
Timeline 

Under proposed project, about 
640 new workers will be 
appointed. Preference will be 
given to local peoples. 

6 Shri Dayanand Arjun 
Nikam; Jaipur, Tal.:  
Koregaon, Dist.: 
Satara 

1. How the water 
supply of your 
factory and distillery 
is planned? 

2. There is molasses 
based distillery 
Ethanol will be 
produced of 200 
KLPD. How many 
litres of fresh water 
will be required per 
day in the project. 

3. Do you have any 
data prepared 
regarding usage of 
water i.e. five lakh 
litres per day fresh 
water will be lifted? 
Then how much 
fresh water will be 
used per day in the 
project, how much 
spent wash will be 
generated from it, 
how much water will 
be removed from 
spentwash and how 
much treated water 
will be reused? 

4. If the project is ZLD 
then whether 
written commitment 
will be given to 
Gram Panchayat 
office? Whether this 
condition will be 
included in the 
Environment 

Response:  

1. Env. consultant informed that 
the project needs water. Prior 
permission of Irrigation Dept. 
will be obtained for lifting 
water. Sugarcane contains 
70% water & same will also be 
used. Treated effluent in 
project will be recycled & 
reused in process. CPU will 
make recycle wastewater 
available & 75% water will be 
recycled. Hence requirement 
of fresh water is very less. 

2. Env. consultant informed that 
in distillery unit, for production 
of 200 KL /Day, the 
requirement of fresh water is 
550 M3/Day, which means 
around 5 Lakh Liters / Day 
fresh water will require. He 
informed that for the whole 
activities of the project the 
requirement of water is 25 
Lakh Litres / Day. But only 5 
lakh litres per day fresh water 
will be lifted. Requirement of 
remaining water will be 
fulfilled through water in 
sugarcane crop, treated 
effluent which will be recycled 
& reused in process. 

3. At this moment MD of the 
project informed that this 
project is ZLD. Not a drop of 
water will be sent outside the 
factory. 

4. Env. Consultant answered that 
ZLD condition is specified in 
the EC itself. Its copy will be 
made available to the Gram 
Panchayat Office. Similarly, the 

--- 
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No Person’s Name & 
Issue  

Response & Action Plan  Budget & 
Timeline 

Clearance? 
5. Project Proponent is 

going to bring water 
from outside for 
production activities 
So whether you are 
going to dig wells or 
bores and will use 
the water in the 
project area. 

6. Local 2-3 Gram 
Panchayats should 
be given written 
assurance that the 
project will not 
deplete water by 
digging new wells or 
taking bores from 
existing wells in the 
project. Because the 
villages of 
Pawarwadi, Pimpri, 
Velu, Jaipur in this 
area have suffered 
drought for the last 
2-3 years till 2017. 
Afterwards all these 
four villages took lot 
of efforts in 2017-18 
by using their own 
diesel the machines 
provided by the 
Government 
pumped the water. 
So the factory 
should not use the 
water here and the 
loss of the 
government and the 
people of the village 
should not suffer 
from drought again 

 

said ZLD condition is added to 
the online monitoring system. 
Its every moment report will 
be connected to CPCB & MPCB 
server. 

5. Env. Consultant informed that 
for lifting of Gr. water prior 
permission of CGWA; an 
agency of GoI is mandatory. 
We will not use ground water. 
The Rainwater Harvesting will 
be implemented in the project 
for which storage tank will be 
provided. The water of 25,060 
M3 will be stored by roof top 
RWH & 42,976 M3 will be by 
surface harvesting; total 
68,073 M3 rain water will be 
stored in storage tank. 

6. Environmental consultant said 
that the suggestions have 
been noted. The factory will 
not use / pump any ground 
water. 

Action plan:  
After implementation of new 
project total water requirement 
will be 7,565 CMD, out of these 
6,803 CMD (90%) will be 
recycled water from sugar cane 
condensate, Distillery CPU 
treated effluent & ETP & STP 
treated effluent, Harvested Rain 
Water and 752 CMD (10%) will 
be Fresh water. Fresh water 
requirement will be taken from 
Krishna river. 
Please refer reply under point No. 
5 for the effluent generation & 
disposals. 

7 Shri Shankar Eknath 
Thorat Residence Velu 
Tal Koregaon Dist. 

Response:  

Appreciation of proposed project. 
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No Person’s Name & 
Issue  

Response & Action Plan  Budget & 
Timeline 

Satara  

Environmental 
Consultant of the 
project has given the 
presentation. Our only 
request is that what is 
shown in the 
presentation should be 
implemented. Gram 
Panchayat Velu 
supports this project 
and supporting letter 
will be submitted by 
the Gram Panchayat 
Velu. 

The suggestion is noted. 

8 Shri Vishnu Shitole 
Residence Ambewadi 
Tal Koregaon Dist. 
Satara. 

This project should be 
started at the earliest 

Response:  

Appreciation in respect of 
proposed project. 

The suggestion is noted. 

 

9 Shri Laxman Krishna 
Ghorpade Residence 
Khojewadi Tal 
Koregaon Dist. Satara.  

The last five years 
have been a headache 
for the farmers. 
However this factory 
should be started as 
soon as possible the 
problem of farmers 
should be removed. It 
is a request that the 
people here should get 
employment and 
everyone should 
cooperate for that 

Response:  

Appreciation in respect of 
proposed project. 

The suggestion is noted. 

 

10 Shri Vilas Vithal 
Bhosale Residence 
Velu, Tal Koregaon 
Dist. Satara. We 
support the project 

Response:  

Appreciation in respect of 
proposed project. 

The suggestion is noted. 
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Total land area required is 20.64 hectares. Greenbelt will be developed in total 
area of 6.88 hectares i.e., 33% of total project area. The estimated project 
cost is Rs. 620 Crores. Capital cost of EMP would be Rs. 236 Crores and 
recurring cost for EMP would be Rs. 23.5 Crores per annum. Industry proposes 
to allocate Rs. 8.00 Crores towards Extended EMP (Corporate Environment 
Responsibility). Total Employment will be 640 persons as direct & indirect. 
 
There is no presence of national parks, wildlife sanctuaries, Biosphere 
Reserves, Tiger/Elephant Reserves, Wildlife Corridors. Reserve forests is at a 
distance of 1.45 Km from project site. Water bodies: Krishna River is at a 
distance of 9 Km in North to South direction. 

 
Ambient air quality monitoring was carried out again at 8 locations during 
December – 2021- January – February 2022 and the baseline data indicates 
the ranges of concentrations as: PM10 (53.2-64.9 µg/m3), PM2.5 (16.1-29.9 
µg/m3), SO2 (13.7-24.7 µg/m3) and NOX (16.1-29.8 µg/m3) and CO (0.01-
0.90 mg/m3). AAQ modelling study for point source emissions indicates that 
the maximum incremental GLCs after the proposed project would be 0.164 
µg/m3, 0.039 µg/m3, 6.59 µg/m3 and 1.75 µg/m3 with respect to PM10, PM2.5, 
SO2 and NOX. The resultant concentrations are within the National Ambient Air 
Quality Standards (NAAQS). 
 
Total fresh water requirement will be 613 M3/day which will be met from 
Krishna River (Application has been submitted to Irrigation Department, 
Satara, Maharashtra dated 27.04.2022). Effluent generated from Sugar & Co-
gen unit will be 692 M3/day quantity will be treated through Proposed Effluent 
Treatment Plant of capacity 1000 KLPD. Raw spentwash generated after 
establishment of distillery will be @ 1600 CMD will be concentrated in MEE. 
Concentrated spentwash @320 CMD will be incinerate in incineration boiler. 
Other effluent generated after distillery establishment will be @ 1726 CMD in 
the form of lees, MEE condensate, cooling & boiler blowdown, lab & wash 
effluent. Same will be treated in CPU. Treated effluent will be fully recycled in 
process; ZLD will be achieved. STP of capacity 30 KLPD will be installed to 
treat sewage generated from factory premises. The plant will be based on Zero 
Liquid Discharge system and no effluent/treated water will be discharged 
outside factory premises. 
 
Power requirement will be 23 MW and will be met from proposed 60 MW 
cogeneration power plant. 200 TPH bagasse fired boiler & 75 TPH Spentwash & 
Coal fired boiler will be installed. APCE as 2 separate ESPs with a stack of 
height of 90 M & 82 M will be installed for controlling the particulate emissions 
within the statutory limit of 50 mg/Nm3 & 30 mg/Nm3 for the proposed 200 
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TPH & 75 TPH boiler respectively. 1000 KVA (2) DG sets will be used as 
standby during power failure and stack height (7 m)will be provided as per 
CPCB norms to the proposed DG sets.  
 
Details of Process emissions generation and its management: 

 
 Process emissions in the form of CO2 shall be generated.  
 After establishment of distillery, CO2 @ 140 MT/D will be bottled and 

supplied to manufacturers of beverages /secondary uses. 
 
Details of Solid waste/ Hazardous waste generation and its 
management:  

 
a. Solid Waste: 
 Sugar & Co-gen- Solid waste generated in the form of ETP sludge 20.7 

MT/M; used as manure. Boiler ash 1800 MT/M; Used as manure.  
 Distillery- Yeast sludge 1260 MT/M & CPU sludge 49.8 MT/M; used as 

manure, Boiler Ash 2760 MT/M; Brick making / Potash Recovery.  
 
b. Hazardous Waste:  
 
 Spent Oil - 0.5 MT/Yr,; to Forwarded to authorized re-processor. 

 
Total land of 20.64 Hectares is under possession of the company and land use 
conversion has been completed vide letter no. Jamin/Bi-She /SR/02/2021 
dated 02.02.2021. EAC found the information satisfactory.  
 
Capital cost and recurring cost of EMP are given below: 
 
No Description Cost Component (Rs. 

Lakhs) 
Capital Annual O 

& M 
1 APC : ESP for Co-gen boiler – 1 Nos. (Stack Ht. 

90 M) & Distillery incineration boiler along with 
ESP - 1 Nos. (Stack height 82 M), OCMS 

Rs.7,000 Rs.700 

2 WPC – Sp.wash Storage Tanks, MEE, CPUs, ETP, 
STP, OCMS 

Rs.16,220 Rs.1600 

3 Noise Pollution Control Rs.50 Rs.10 
4 Environmental Monitoring & Management  Rs.50 Rs.25 
5 Occupational Health & Safety Rs.100 Rs.20 
6 Green Belt Development & Rain Water 

Harvesting 
Rs.250 Rs.15 

 7 Fugitive Emissions Control: Approach Road 
Asphalting / Concreting (Commitment of PH)    

 Rs.200 Rs.5  
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                                    Total Rs.23,870 Rs. 2,375 
 
Details of CER with proposed activities and budgetary allocation: 
 
No CER Activity Details     Amt.  

(Lakhs) 
1 Solar Photovoltaic Electricity Generation Systems (Total 

1 MW) at Grampanchyat, School &  PHC Buildings. 1000 KW 
X Rs.0.50 Lakh / KW = Rs. 500 Lakhs  

Rs.500 

2 Educational Infrastructure : Distance education 
infrastructure (Computers, Camera, Speakers, Wi-Fi 
connections and wiring; 5 Nos; Rs. 10 Lakhs), Safe Drinking 
Water supply infrastructure with water Filtration, RO & 
Disinfection (5 Nos.; Rs.15 Lakhs), Sanitary Facilities with 
Toilet Blocks (8 Seater), water tanks with all piping & fixtures, 
lighting & STP (3 Nos.; Rs. 50 Lakhs). 

Rs. 75 

3 Providing Solar Street Lights in nearby Villages with 
Gadget – 1 MS Pole, 18-20 W LED Lamp, Battery, Solar Panel, 
Wiring etc.=  350 Nos. X  Rs.50,000/Nos. = Rs. 1,75,00,000/- 

Rs. 175 

4 Training to Local Youth for Skill & Knowledge Development for 
making them eligible as employees for the proposed project. 

Rs. 50 

 Total Amount 
(1.3% of CI Rs.620 Cr.)   

Rs. 800 
lakh 

 
During deliberations, EAC discussed following issues: 
 

 PP informed that NOC  vide letter No SSV/Admin/1/546/2020 dated 
13.02.2020 was obtained from Executive Engineer, Satara Irrigation 
Department, Satara for canal road crossing, NOC  vide letter No 
SID/Admin-1/385/2023 dated 06.02.2023 was obtained from Deputy 
Executive Engineer, Satara Irrigation Department, Satara for natural 
stream & NOC vide letter RS/A-2/7762/2019 dated 19.09.2019 was 
obtained from Executive Engineer, Public Works Department, Satara for 
the junction road or service road for the proposed construction.  

 PP shall meet 15% (3.5 MW) of the total power requirement from solar 
power by generating power inside plant premises. 

 Industry shall install air cooled condensers for the proposed 200 TPH 
boiler for reducing net fresh water requirement.  

 EAC suggested to conduct  periodic training sessions for the local youth 
who can be taken as employees. Accordingly, the PP agreed to allocate 
Rs. 50 Lakhs and the revised CER Plan informing that employment 
generation due to the proposed project will be 640 and out of this about 
90% workers will be taken from residents of nearby villages. 

 PP informed that the variation in results of parameters (TDS, Turbidity, 
Calcium, Magnesium, Hardness, Fluorides, Iron, Chlorides & Sulphates) 
observed during the two monitoring seasons (2018 & 2022) is quite 
obvious due to changes in stream flow rates, dilution in nalla discharge, 
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ingress of polluting discharges from the habitations & seasonal variations 
in the agricultural runoffs. 

 PP informed that the reason for getting BOD detected in all the 
groundwater samples were collected from open dug wells which receive 
discharges through percolation & infiltration from nearby habitations, 
cattle sheds in the farms & agricultural runoffs. Moreover, at some wells; 
cloth washing, cattle washing and similar domestic activities were 
noticed. The discharges from said activities got mixed in the well water 
directly / indirectly which is the reason for organic pollution reflected 
through BOD. 

 The Committee advised to increase Green Belt along plot boundary on 
South East owing to presence of human habitation in that direction. 
Accordingly, PP submitted revised layout incorporating the same. 
 

The committee was satisfied with the response provided by PP on above 
information. Further, Committee desired to submit the above information in 
writing. Accordingly, PP has submitted the desired information and EAC found 
the information/commitments satisfactory. 
 
The EAC, constituted under the provision of the EIA Notification, 2006 and 
comprising of Experts Members/domain experts in various fields, have 
examined the proposal submitted by the Project Proponent in desired form 
along with the EIA/EMP report prepared and submitted by the Consultant 
accredited by the QCI/ NABET on behalf of the Project Proponent. The EAC 
noted that the Project Proponent has given undertaking that the data and 
information given in the application and enclosures are true to the best of his 
knowledge and belief and no information has been suppressed in the report. If 
any part of data/information submitted is found to be false/ misleading at any 
stage, the project will be rejected and Environmental Clearance given, if any, 
will be revoked at the risk and cost of the project proponent. 
 
The Committee noted that the EIA/EMP report is in compliance of the ToR 
issued for the project, reflecting the present environmental concerns and the 
projected scenario for all the environmental components. The Committee has 
found the baseline data is within NAAQ standards. The Committee has 
deliberated the action plan proposed by the project proponent to arrest the 
incremental GLC due to the project. The Committee has also deliberated on the 
CER plan and found to be addressing the issues in the study area. The EAC has 
deliberated the proposal and has made due diligence in the process as notified 
under the provisions of the EIA Notification, 2006, as amended from time to 
time and accordingly made the recommendations to the proposal. The Experts 
Members of the EAC have found the proposal in order and have 
recommended for grant of Environmental Clearance. 
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The environmental clearance granted to the project/activity is strictly under the 
provisions of the EIA Notification 2006 and its amendments. It does not 
tantamount/construe to approvals/consent/ permissions etc. required to be 
obtained or standards/conditions to be followed under any other Acts/ Rules/ 
Subordinate legislations, etc., as may be applicable to the project. The project 
proponent shall obtain necessary permission as mandated under the Water 
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and 
Control of Pollution) Act, 1981, as applicable from time to time, from the State 
Pollution Control Board, prior to construction & operation of the project. 

 
The EAC, after detailed deliberations, recommended the project for grant of 
environmental clearance, subject to compliance of terms and conditions as 
under, and general terms of conditions at Annexure: - 
 
(i). The company shall comply with all the environmental protection 

measures and safeguards proposed in the documents submitted to the 
Ministry. All the recommendations made in the EIA/EMP in respect of 
environmental management, and risk mitigation measures relating to the 
project shall be implemented.  
 

(ii). EC granted for a project on the basis of the submitted documents shall 
become invalid in case the actual land for the project site turns out to be 
different from the land considered at the time of appraisal of project. 
Conversion of land use (CLU) certificate shall be obtained before start of 
construction activities. 
 

(iii). PP shall ensure compliance of the conditions stipulated in NOC  obtained 
vide letter No SSV/Admin/1/546/2020 dated 13.02.2020 from Executive 
Engineer, Satara Irrigation Department, Satara for canal road crossing, 
NOC  obtained vide letter No SID/Admin-1/385/2023 dated 06.02.2023 
from Deputy Executive Engineer, Satara Irrigation Department, Satara 
for natural stream & NOC obtained vide letter RS/A-2/7762/2019 dated 
19.09.2019 from Executive Engineer, Public Works Department, Satara 
for the junction road or service road for the proposed construction. PP 
shall construct RCC wall and 30 m thick greenbelt along natural drain and 
canal.  
 

(iv). NOC from the Concerned Local authority shall be obtained before start of 
the construction of plant and drawing of the surface water for the 
distillery activities, State Pollution Control Board / Pollution Control 
Committees shall not issue the Consent to Operate (CTO) under Air 
(Prevention and Control of Pollution) Act and Water (Prevention and 
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Control of Pollution) Act till the project proponent shall obtain such 
permission. No ground water shall be used for the plant operations. 
 

(v). Total fresh water requirement shall not exceed 613 m3/day, which will 
be sourced from Krishna River. No ground water recharge shall be 
permitted within the premises. Industry shall construct a rain water 
storage pond of 60 days capacity and the accumulated water to be used 
as fresh water thereby reducing fresh water consumption.  
 

(vi). The spent wash shall be concentrated in MEE and concentrated spent 
wash shall be incinerated in the incineration boiler. Other lean effluents 
Spent lees, MEE Condensates and utility effluents shall be treated in the 
condensate polishing unit (CPU) comprising of three stage RO. The 
treated permeate will be reused in cooling tower water makeup and for 
molasses dilution. The RO rejects will be taken back to MEE. Treated 
effluent will be recycled/reused for make up water of cooling 
towers/process etc. No wastewater or treated water from integrated unit 
of sugar mill and distillery shall be discharged outside the premises and 
Zero Liquid Discharge shall be maintained for all the units namely sugar, 
Distillery and Cogen Power Plant. STP shall be installed to treat sewage 
generated from factory premises. PP shall ensure to implement Zero 
Liquid Discharge (ZLD) in existing and expansion of sugar factory and 
cogeneration plant including proposed Distillery. 
 

(vii). Adequate numbers of ground water quality monitoring stations by 
providing piezometers around the project area shall be set up. Sampling 
and trend analysis monitoring must be conducted on monthly basis and 
report submitted to SPCB and RO, MOEFCC. The ground water quality 
monitoring for pH, BOD, COD, Chloride, Sulphate and Total Dissolve 
Solids shall be monitored and report submitted to the Ministry’s Regional 
Office. 
 

(viii). ESP (5 field) with a stack of height of 90 M will be installed with the 200 
TPH bagasse fired boiler for controlling the particulate emissions within 
the statutory limit of 50 mg/Nm3.  ESP (5 field) with a stack of height of 
82 M will be installed with the 75 TPH Spentwash & Coal fired boiler for 
controlling the particulate emissions within the statutory limit of 30 
mg/Nm3. SO2 and NOx emissions shall be less than 100 mg/Nm3. At no 
time, the emission levels shall exceed the prescribed standards. In the 
event of failure of any pollution control system adopted by the unit, the 
respective unit shall not be restarted until the control measures are 
rectified to achieve the desired efficiency. Performance assessment of 
pollution control devices/ systems will be conducted annually. 
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(ix). Boiler ash (2760 MT/M) will be used for brick manufacturing in proposed 
brick manufacturing plant inside plant premises. Low sulphur coal with 
maximum sulphur content of 0.5% shall only be used. PP shall meet 15% 
(3.5 MW) of the total power requirement from solar power by generating 
power inside plant premises/adjacent/nearby areas.   
 

(x). CO2 generated (140 MT/D) during the fermentation process will be 
bottled and supplied to manufacturers of beverages /secondary uses. 
 

(xi). PP shall allocate at least Rs. 1.0 Crore/annum for Occupational Health 
Safety. Occupational Health Centre for surveillance of the worker’s health 
shall be set up. The health data shall be used in deploying the duties of 
the workers. All workers & employees shall be provided with required 
safety kits/mask for personal protection.  

 
(xii). Implementation of Action Plan on the issues raised during the Public 

Hearing shall be ensured. The Project Proponent shall undertake all the 
tasks as per the Action Plan submitted with budgetary provisions during 
the Public Hearing. 
 

(xiii). Training shall be imparted to all employees on safety and health aspects 
of chemicals handling. Safety and visual reality training shall be provided 
to employees. 
 

(xiv). The unit shall make the arrangement for protection of possible fire 
hazards during manufacturing process in material handling. Fire fighting 
system shall be as per the norms. PESO certificate shall be obtained.  

 
(xv). Process organic residue and spent carbon, if any, shall be sent to Cement 

and other suitable industries for its incinerations. ETP sludge, process 
inorganic & evaporation salt shall be disposed of to the TSDF.  
 

(xvi). The company shall undertake waste minimization measures as below (a) 
Metering and control of quantities of active ingredients to minimize 
waste; (b) Reuse of by-products from the process as raw materials or as 
raw material substitutes in other processes. (c) Use of automated filling 
to minimize spillage. (d) Use of Close Feed system into batch reactors. 
(e) Venting equipment through vapour recovery system. (f) Use of high 
pressure hoses for equipment clearing to reduce wastewater generation. 
 

(xvii). The green belt of at least 5-10 m width has already been developed in 
6.88 hectares i.e., 33.0 % of total project area shall be maintained with 
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tree density @ 2500 trees per hectares, mainly along the plant periphery. 
Selection of plant species shall be as per the CPCB guidelines in 
consultation with the State Forest Department and native species shall be 
developed. Records of tree canopy shall be monitored through remote 
sensing map.  

 
(xviii). PP proposed to allocate Rs. 8.00 Crores towards Extended EMP (CER) 

which shall be spent as submitted in CER plan. Further, all the proposed 
activities under CER shall be completed before the commissioning of the 
plant in consultation with District Administration. 

 
(xix). There shall be adequate space inside the plant premises earmarked for 

parking of vehicles for raw materials and finished products and no 
parking to be allowed outside on public places. Out of the total project 
area, 15% shall be allotted solely for parking purposes with facilities like 
rest rooms etc.  
 

(xx). Storage of raw materials shall be either in silos or in covered areas to 
prevent dust pollution and other fugitive emissions. All stockpiles should 
be constructed over impervious soil and garland drains with catch pits to 
trap runoff material shall be provided. Biomass shall be stored in covered 
sheds and wind breaking walls/curtains shall be provided around biomass 
storage area to prevent its suspension during high wind speed. All 
Internal roads shall be paved. Industrial vacuum cleaner shall be 
provided to sweep the internal roads. The Air Pollution Control System 
shall be interlocked with process plant/machinery for shutdown in case of 
operational failure of Air Pollution Control Equipment. 
 

(xxi). Continuous online (24x7) monitoring system for stack emissions/effluent 
shall be installed for measurement of flue gas discharge and the 
pollutants concentration, and the data to be transmitted to the CPCB and 
SPCB server. For online continuous monitoring of effluent, the unit shall 
install web camera with night vision capability and flow meters in the 
channel/drain carrying effluent within the premises. 

 
(xxii). A separate Environmental Management Cell (having qualified person with 

Environmental Science/Environmental Engineering/specialization in the 
project area) equipped with full-fledged laboratory facilities shall be set 
up to carry out the Environmental Management and Monitoring functions. 
EMC head shall report directly to Head of Organization/ Director/CEO as 
per company hierarchy. 
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(xxiii). PP shall sensitize and create awareness among the people working within 
the project area as well as its surrounding area on the ban of Single Use 
Plastic in order to ensure the compliance of Notification published by 
MOEFCC on 12th August, 2021. A report along with photographs on the 
measures taken shall also be included in the six-monthly compliance 
report being submitted to concerned authority. 

 

Agenda No. 02 

 
Proposed Grain Based Distillery Capacity of 200 KLPD Fuel Ethanol 
along with 4.5 MW Co-Gen Power Plant located at Sy. Nos. 230, 231 & 
232 of Gandepalli Village, Kanchikacherla Mandal, NTR District, Andhra 
Pradesh by M/s. Sentini Bio-Spirit Private Limited - Consideration of 
Environmental Clearance. 
 
[IA/AP/IND2/418437/2023, IA-J-11011/126/2022-IA-II(I)] 
 

The Project Proponent and the accredited Consultant M/s. AmplEnviron Private 
Limited(NABET CERTIFICATE No. NABET/EIA/2023/IA0061 valid till 23-10-
2023) made a detailed presentation on the salient features of the project and 
informed that the proposal is for environmental clearance to the project for 
200KLPD Grain based Ethanol plant and 4.5MW of cogeneration power plant 
(Fuel to be used as Coal/Biomass), to be installed in Sy. Nos. 230, 231 & 232 
of Gandepalli Village, Kanchikacherla Mandal, NTR District, Andhra Pradesh by 
M/s. Sentini Bio-Spirit Private Limited. 
 
As per the MoEF&CC Notification S.O. 2339(E), dated 16th June, 2021, a 
special provision in the EIA Notification,2006-(Schedule 5 g(a), Category B2) is 
made, wherein for all applications made for Grain based distilleries with Zero 
Liquid Discharge producing ethanol; solely to be used for Ethanol Blended 
Petrol Programme of the Government of India shall be considered under B2 
Category and appraised at Central Level by Expert Appraisal Committee (EAC) 
with condition that the project proponent shall file a notarized affidavit that 
ethanol produced from proposed project shall be used completely for EBP 
Programme. 
 
The details of products and capacity as under: 

S. 
NO. 

NAME OF UNIT NAME OF THE 
PRODUCT/ BY-

PRODUCT 

PRODUCTION 
CAPACITY  

1 Distillery (Grains as 
Raw material) plant 

Ethanol  200 KLPD 

2 Co-generation power Power 4.5 MW 
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Minutes of EAC (Industry-2) Meeting meeting Industrial Projects - 2 held from 21/
08/2024 to 23/08/2024

MoM ID: EC/MOM/EAC/433006/8/2024

Agenda ID: EC/AGENDA/EAC/433006/8/2024

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:

21/08/2024 10:30 AM 05:30 PM

22/08/2024 10:30 AM 05:30 PM

23/08/2024 10:30 AM 05:30 PM

1. Opening remarks

The Chairman made hearty welcome to the Committee members and appreciated the efforts of the Committee. After 
opening remarks, the Chairman opened the EAC meeting for further deliberations.

2. Confirmation of the minutes of previous meeting

The EAC, having taken note that final minutes were issued after incorporating comments received from the EAC 
members on the minutes of its Meeting (ID: EC/AGENDA/EAC/797852/7/2024) held on 25th – 31st July, 2024 
 conducted through Video Conferencing (VC), confirmed the same.  
 
Member Secretary informed the Members of the EAC that they may declare their conflict of interest before appraisal of 
any proposal and recuse from the meeting and the same shall be explicitly recorded in the Minutes of the meeting. 
Further, it was also informed that in case it is revealed later that in spite of the conflict of interest the Member had 
participated in the appraisal of the proposal, the responsibility for the same lies with the concerned Member and it may 
result in removal from the membership of EAC. After welcoming the Committee Members, discussion on each of the 
agenda items was taken up ad-seriatim.
 
Dr. Sanjay Patil recused himself from the meeting before the deliberation of the proposal agenda no. 19.

3. Details of proposals considered by the committee

  

Date: 09/09/2024

Day 1 -21/08/2024

Government of India
Ministry of Environment, Forest and Climate Change

IA Division
(Industrial Projects - 2)

***
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54, Village-Badhiw
ala, Ward-Gordhanp
ur, Tehsil & Distric
t-Muzaffarnagar, U.
P.

3.8.3. Deliberations by the committee in previous meetings

N/A

3.8.4. Deliberations by the EAC in current meetings

After detailed deliberations, EAC found the justification satisfactory. Committee recommended the proposal for 
amendment in ToR as requested by the project proponent.
However, all other terms and conditions stipulated in existing ToR vide letter no. IA-J-11011/312/2023-IA-II(I) dated 
21st August 2023 shall remain unchanged.

3.8.5. Recommendation of EAC

Recommended

3.8.6. Details of Terms of Reference

3.8.6.1. Specific

Distilleries

1. N/A. 

 

3.9. Agenda Item No 9:

3.9.1. Details of the proposal

Amendment in the existing EC 10000 TCD, new 60 MW Co-gen & 200 KLPD Molasses based distillery unit. by S
HIVNERI SUGARS LTD. located at SATARA,MAHARASHTRA

Proposal For Amendment in EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/MH/IND2/478330/2024 IA-J-11011/277/2018-IA-II (I) 31/07/2024 Distilleries (5(g))  

3.9.2. Project Salient Features

The proposal is for amendment in the Environmental Clearance granted by the Ministry vide letter no. IA-J-
11011/277/2018-IA-II(I) dated.19-04-2023 for the project. Establishment of 10,000 TCD Sugar Factory (scrapping of 
existing 800 TCD plant), 60 MW Co-gen Plant (50 MW from Co-gen plant & 10 MW from distillery) and 200 KLPD 
molasses based Distillery at Ganesh Tekadi, Jaipur (Nhavi Bk.), Tal.: Koregaon, Dist.: Satara, Maharashtra State by 
M/s. Shivneri Sugars Ltd. (SSL).

Page 129 of 390

218



The project proponent has requested for amendment in the environmental clearance with the details are as under;

#
Para of ToR/E
C issued by M

oEF& CC
Details as per the ToR/EC To be revised/ read as Justification/

reasons

1. Point no.2 Pa
ge no.2 of 21

The Ministry of Environmen
t, Forest and Climate Chang
e has examined the proposal 
seeking environmental clear
ance for establishment of 1
0,000 TCD Sugar Factory (s
crapping of existing 800 TC
D plant), 60 MW Co-gen Pl
ant (50 MW from Co-gen pl
ant & 10 MW from distiller
y) and 200 KLPD molasses 
based Distillery located Gan
esh Tekadi, Jaipur (Nhavi B
k.), Tal. Koregaon, Dist.: Sa
tara,
Maharashtra State by M/s. S
hivneri Sugars Ltd. (SSL).

The Ministry of Environ
ment, Forest and Climat
e Change has examined t
he proposal seeking envi
ronmental clearance for 
establishment of 10,000 
TCD Sugar Factory (scra
pping of existing 800 TC
D plant), 60 MW Co-Ge
n Plant (50 MW from C
o-gen plant & 10 MW fr
om distillery) and 200 K
LPD molasses (B/C-Hea
vy), sugar syrup/ Sugar 
cane juice based Distille
ry located Ganesh Tekad
i, Jaipur (Nhavi Bk.), Ta
l. Koregaon, Dist.: Satar
a,
Maharashtra State by M/
s. Shivneri Sugars Ltd. (
SSL).

In addition of sugar syru
p/ Sugar cane juice in ex
isting molasses based di
stillery unit broadening t
he raw material base. It 
will reduce the depende
nce on molasses (B/C-H
eavy). Because of additi
on of these two feed sto
ck options, the distillery 
will able to sustain with 
respect to market or env
ironmental volatility.

2. Point No. 20, 
Page No. 6 of 
21

Based on the proposal submi
tted by the project proponent 
and
recommendations of the EA
C (Industry-2), Ministry of 
Environment, Forest and
Climate Change hereby acco
rds environmental clearance 
to the project for
establishment of 10,000 TC
D Sugar Factory (scrapping 
of existing 800 TCD plant),
60 MW Co-gen Plant (50 M
W from Co-gen plant & 10 
MW from distillery) and 20
0
KLPD molasses based Distil
lery at Ganesh Tekadi, Nabh
i (Bk.), Koregaon, Satara,
Maharashtra by M/s. Shivne
ri Sugars Ltd., under the pro
visions of the EIA
Notification, 2006, and the a
mendments therein, subject t
o compliance of the
terms and conditions as und
er:-

Based on the proposal su
bmitted by the project pr
oponent and recommenda
tions of the EAC (Industr
y-2), Ministry of Environ
ment, Forest and Climate 
Change hereby accords e
nvironmental clearance t
o the project for establish
ment of 10,000 TCD Sug
ar Factory (scrapping of e
xisting 800 TCD plant), 6
0 MW Co-gen Plant (50 
MW from Co-gen plant 
& 10 MW from distiller
y) and 200 KLPD molass
es (B/C-Heavy) sugar sy
rup/ Sugar cane juice ba
sed Distillery at Ganesh 
Tekadi, Nabhi (Bk.), Kor
egaon, Satara,
Maharashtra by M/s. Shi
vneri Sugars Ltd., under t
he provisions of the EIA 
Notification, 2006, and th
e amendments therein, su
bject to compliance of th
e terms and conditions as 
under:-

3.9.3. Deliberations by the committee in previous meetings
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N/A

3.9.4. Deliberations by the EAC in current meetings

During deliberations, EAC discussed following issues:
The committee was satisfied with the response provided by PP on above information. Further, Committee desired to 
submit the above information in writing. Accordingly, PP has submitted the desired information and EAC found the 
information/commitments satisfactory.
After detailed deliberations, EAC found the justification satisfactory. Accordingly, committee recommended the 
proposal for amendment in EC as requested by the project proponent with following additional conditions:
1. During off-season of the mill, excess condensate from sugar mill shall be made available for 30 days (considering the 
storage tank of 30 days capacity). Thus, the fresh water intake shall be only 18 KLD during the initial 30 days of the 
off-season. For remaining 120 days, the unit will require 803 KLD fresh water for B-heavy molasses and 966 KLD for 
C-heavy molasses, which shall be met from Krishna River.
2. During the Sugar crushing Season, entire treated water from the Sugar unit shall be utilized in the Distillery, reducing 
the freshwater demand to zero. No ground water recharge shall be permitted within the premises. Industry shall 
construct rainwater storage pond with capacity to store rainfall and the accumulated water to be used as fresh water 
thereby reducing freshwater consumption.
However, all other terms and conditions stipulated in existing EC vide letter no. IA-J-11011/277/2018-IA-II(I) dated 
19th April, 2023 shall remain unchanged.

3.9.5. Recommendation of EAC

Recommended

3.9.6. Details of Environment Conditions

3.9.6.1. Specific

Distilleries

1.

1. During off-season of the mill, excess condensate from sugar mill shall be made available for 30 days 
(considering the storage tank of 30 days capacity). Thus, the fresh water intake shall be only 18 KLD during the 
initial 30 days of the off-season. For remaining 120 days, the unit will require 803 KLD fresh water for B-heavy 
molasses and 966 KLD for C-heavy molasses, which shall be met from Krishna River.
 
2. During the Sugar crushing Season, entire treated water from the Sugar unit shall be utilized in the Distillery, 
reducing the freshwater demand to zero. No ground water recharge shall be permitted within the premises. 
Industry shall construct rainwater storage pond with capacity to store rainfall and the accumulated water to be 
used as fresh water thereby reducing freshwater consumption.

 

3.10. Agenda Item No 10:

3.10.1. Details of the proposal

Reliance Industries Limited – Increase in crude processing capacity from 33 MMTPA to 37 MMTPA due to expa
nsion of Refinery at Reliance Industries Limited, Jamnagar under 7(ii)a of the EIA Notification 2006. by RELIA
NCE INDUSTRIES LIMITED JAMNAGAR located at JAMNAGAR,GUJARAT

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)
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File No.: IA-J-11011/277/2018-IA-II (I)
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

***

Dated 28/10/2024

To,

Sh. Sushant Shrimant Patil
M/s SHIVNERI SUGARS LTD.
A/p. Ganesh tekadi, Nhavi (Bk.), Tal. Koregaon, Dist. Satara, Maharashtra , Ganesh tekadi, Nhavi 
(Bk.), SATARA, MAHARASHTRA, , 415511
sushant.shivneri@gmail.com

Subject: Establishment of 10,000 TCD Sugar Factory (scrapping of existing 800 TCD plant), 60 MW Co-
gen Plant (50 MW from Co-gen plant & 10 MW from distillery) and 200 KLPD molasses based 
Distillery at Ganesh Tekadi, Jaipur (Nhavi Bk.), Tal.: Koregaon, Dist.: Satara, Maharashtra State 
by M/s. Shivneri Sugars Ltd. (SSL) – Consideration of amendment in Environment Clearance - 
reg.  

Sir/Madam,
This is in reference to your application submitted to MoEF&CC vide proposal number 
IA/MH/IND2/478330/2024 dated 31/07/2024 for grant of an amendment in prior Environmental 
Clearance (EC) to the project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24A2501MH5433306A

(ii) File No. IA-J-11011/277/2018-IA-II (I)

(iii) Clearance Type Amendment in EC

(iv) Category A

(v) Schedule No./ Project Activity 5(g) Distilleries

(vi) Sector Industrial Projects - 2

(vii) Name of Project
Amendment in the existing EC 10000 TCD, new 
60 MW Co-gen & 200 KLPD Molasses based 
distillery unit.

(viii) Location of Project (District, State) SATARA, MAHARASHTRA

(ix) Issuing Authority MoEF&CC

(x) EC Date 25/09/2024

(xi) Applicability of General Conditions NO

(xiii) Status of implementation of the project

Address: IA Division, Ministry of Environment, Forest and Climate Change,
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3. The Ministry of Environment, Forest and Climate Change has considered the above proposal for amendment in 
Environment Clearance granted by the Ministry vide letter no. IA-J-11011/277/2018-IA-II(I) dated 19.04.2023 for 
establishment of 10,000 TCD Sugar Factory (scrapping of existing 800 TCD plant), 60 MW Co-gen Plant (50 MW from 
Co-gen plant & 10 MW from distillery) and 200 KLPD molasses based Distillery at Ganesh Tekadi, Jaipur (Nhavi Bk.), 
Tal.: Koregaon, Dist.: Satara, Maharashtra State by M/s Shivneri Sugars Ltd. (SSL).
 
4. The project proponent has requested for amendment in environmental clearance with the details are as follows:

#
Para of ToR/EC issued by 
MoEF&CC

Details as per the EC To be revised/ read as
Justification/
reasons

1. Point no.2 Page no.2 of 21 The Ministry of Environment, 
Forest and Climate Change has 
examined the proposal seeking 
environmental clearance for 
establishment of 10,000 TCD 
Sugar Factory (scrapping of 
existing 800 TCD plant), 60 
MW Co-gen Plant (50 MW 
from Co-gen plant & 10 MW 
from distillery) and 200 KLPD 
molasses based Distillery 
located Ganesh Tekadi, Jaipur 
(Nhavi Bk.), Tal. Koregaon, 
Dist.: Satara,
Maharashtra State by M/s. 
Shivneri Sugars Ltd. (SSL).

The Ministry of 
Environment, Forest and 
Climate Change has 
examined the proposal 
seeking environmental 
clearance for establishment 
of 10,000 TCD Sugar 
Factory (scrapping of 
existing 800 TCD plant), 60 
MW Co-Gen Plant (50 MW 
from Co-gen plant & 10 
MW from distillery) and 
200 KLPD molasses (B/C-
Heavy), sugar syrup/ Sugar 
cane juice based Distillery 
located Ganesh Tekadi, 
Jaipur (Nhavi Bk.), Tal. 
Koregaon, Dist.: Satara,
Maharashtra State by M/s. 
Shivneri Sugars Ltd. (SSL).

In addition of sugar syrup/ 
Sugar cane juice in existing 
molasses-based distillery 
unit broadening the raw 
material base. It will 
reduce the dependence on 
molasses (B/C-Heavy). 
Because of the addition of 
these two feedstock 
options, the distillery will 
able to sustain with respect 
to market or environmental 
volatility.

Based on the proposal 
submitted by the project 
proponent and 
recommendations of the 
EAC (Industry-2), Ministry 
of Environment, Forest and 
Climate Change hereby 
accords environmental 
clearance to the project for 
establishment of 10,000 
TCD Sugar Factory 
(scrapping of existing 800 
TCD plant), 60 MW Co-gen 
Plant (50 MW from Co-gen 
plant & 10 MW from 
distillery) and 200 KLPD 
molasses (B/C-Heavy) sugar 
syrup/ Sugar cane juice 
based Distillery at Ganesh 
Tekadi, Nabhi (Bk.), 
Koregaon, Satara,
Maharashtra by M/s. 
Shivneri Sugars Ltd., under 
the provisions of the EIA 
Notification, 2006, and the 

2. Point No. 20, Page No. 6 
of 21

Based on the proposal submitted 
by the project proponent and
recommendations of the EAC 
(Industry-2), Ministry of 
Environment, Forest and
Climate Change hereby accords 
environmental clearance to the 
project for
establishment of 10,000 TCD 
Sugar Factory (scrapping of 
existing 800 TCD plant),
60 MW Co-gen Plant (50 MW 
from Co-gen plant & 10 MW 
from distillery) and 200
KLPD molasses based Distillery 
at Ganesh Tekadi, Nabhi (Bk.), 
Koregaon, Satara,
Maharashtra by M/s. Shivneri 
Sugars Ltd., under the 
provisions of the EIA
Notification, 2006, and the 
amendments therein, subject to 
compliance of the
terms and conditions as under:-
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amendments therein, subject 
to compliance of the terms 
and conditions as under:-

 
5. During deliberations, EAC discussed the following issues:
 
PP shall submit a revised Water Balance for Sugar & Distillery with reduced water consumption.
 
The committee was satisfied with the response provided by PP on the above information. Further, the Committee desired 
to submit the above information in writing. Accordingly, PP has submitted the desired information and EAC found the 
information/commitments satisfactory.
 
6. The proposal was considered by the EAC (Meeting ID: EC/AGENDA/EAC/433006/8/2024) meeting held on 21st – 
23rd August 2024 in the Ministry.
 
7. After detailed deliberations, EAC found the justification satisfactory and recommended the proposal for amendment in 
EC as requested by the project proponent with the additional conditions.
 
8. Based on recommendations of the EAC, the Ministry of Environment, Forest and Climate Change hereby accords 
approval to the proposed amendment for EC dated 19th April 2023 as stated above, for the establishment of 10,000 TCD 
Sugar Factory (scrapping of existing 800 TCD plant), 60 MW Co-gen Plant (50 MW from Co-gen plant & 10 MW from 
distillery) and 200 KLPD molasses based Distillery at Ganesh Tekadi, Jaipur (Nhavi Bk.), Tal.: Koregaon, Dist.: Satara, 
Maharashtra State by M/s. Shivneri Sugars Ltd. (SSL).
 
9. However, all other terms and conditions stipulated in existing EC vide letter no. IA-J-11011/277/2018-IA-II(I) dated 
19th April 2023 shall remain unchanged.
 
10. This issues with the approval of the Competent Authority.

Copy To
1. The Secretary, Department of Environment, Government of Maharashtra, Mumbai 400 032.
2. The Regional Officer, Ministry of Env., Forest and Climate Change, Regional Office, Ground Floor, East Wing, New 
Secretariat Building, Civil Lines, Nagpur- 440001 Maharashtra.
3. The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office Complex, East Arjun Nagar, Delhi 
-32.
4. The Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3rd and 4th floor, Opp. Cine Planet, 
Sion Circle, Mumbai – 22.
5. Compliance and Monitoring Division, Ministry of Environment, Forest and Climate Change, Indira Paryavaran 
Bhawan, Jor Bagh Road, New Delhi.
6. The District Collector, District Satara, Maharashtra.
7. Guard File/Monitoring File/Parivesh portal/Record File.

Annexure 1

Specific EC Conditions for (Distilleries)

1. Distilleries

S. No EC Conditions

During the off-season of the mill, excess condensate from the sugar mill shall be made available for 1.1
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S. No EC Conditions

30 days (considering the storage tank of 30 days capacity). Thus, the freshwater intake shall be only 
18 KLD during the initial 30 days of the off-season. For the remaining 120 days, the unit will 
require 803 KLD fresh water for B-heavy molasses and 966 KLD for C-heavy molasses, which 
shall be met from Krishna River.

1.2

During the Sugar crushing Season, entire treated water from the Sugar unit shall be utilized in the 
Distillery, reducing the freshwater demand to zero. No groundwater recharge shall be permitted 
within the premises. Industry shall construct rainwater storage ponds with the capacity to store 
rainfall and the accumulated water to be used as fresh water thereby reducing freshwater 
consumption.
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